FORM G

INVITATION FOR EXPRESSION OF INTEREST FOR
M/S BAREILLY HIGHWAYS PROJECT LIMITED OPERATING IN BUSINESS OF
BUILDING OF COMPLETE CONSTRUCTIONS IN NEW ASHOK NAGAR, NEW DELHI

(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

& CIN/ LLP No..

RELEVANT

/ Namedbf the ébrp’orate debfdr along with PAN

M/s Bareilly Highways Projéct Limited
PAN — AAECB1225B
CIN — U45204DL2010PLC203042

2 Address of the registered office B-292, Chandra Kanta Complex, Shop No. 2 & 3,
Near Metro Pillar No. 161, New Ashok Nagar, NEW
DELHI, Delhi, India - 110096.

a5 URL of website Not Available

4 Details of place where majority of fixed assets Audited Balance Sheet for FY 2024-25 reflects

are located Property Plant & Equipment valued at Rs.17.67
Lakhs & Intangible assets under developments
amounting to Rs. 4,07,681.17 Lakhs.
5 Installed capacity of main products/ services It was a terminated road project of Bareilly-Sitapur
section of NH-24 from Km 262.000 to Km 413.200 in
the State of Uttar Pradesh.
6. Quantity and value of main products/ services NA
sold in last financial year

e Number of employees/ workmen Not Available

8. Further details including last available Balance Sheet for FY 2023-24
financial statements (with schedules) of two Balance Sheet for FY 2024-25
years, lists of creditors are available at URL: www.stalwartipe.com,
9. Eligibility for resolution applicants under Details can be downloaded from
section 25(2)(h) of the Code is available at www.stalwartipe.com
R

10. | Last date for receipt of expression of interest 10 October, 2025

11. | Date of issue of provisional list of prospective 18% October, 2025
resolution applicants

12. | Last date for submission of objections to 23" October, 2025
provisional list

13. | Date of issue of final list of prospective 01% November, 2025

resolution applicants

14. Date of issue of information memorandum, 03" November, 2025

evaluation matrix and request for resolution
plans to prospective resolution applicants

15. | Last date for submission of resolution plans 05t December, 2025
Through email as well as through Hard copies to be
submitted at:

STALWART RESOLUTION PROFESSIONAL LLP
SD-73, Pitampura, Delhi — 110034.
16. | Process email id to submit Expression of cirp.bhpl@gmail.com

Interest

W

CMA Sandeep Goel
Resolution Professional

Regd. Address: SD-73, Pitampura, Delhi -1 10034

For M/s Bareilly Highways Project Limited (Under CIRP)

Date: 25-09-2025
Place: New Delhi

Form G of M/s Bareilly Highways Project Limited
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IDB] BANK L MAMNAGEMENT GROUP, IBU GIFT CITY BRANCH,
IFSC BANKING UNIT, UNIT NO 1402, 14TH FLOODR, SIGNATURE TOWER,

(@ 1DBI BANK

CIN: LES190MH2004G011 48838

ELOCHK 13, ROAD- IC, ZONE-1, GIFT SEZ, GIFT CITY, GANDHINAGAR
PIN :382355, GLJARAT
[Telephone: 079 - 66759928, 073-66759930]

Redemption Motice for Immovable Secured Assets of Kwality Dairy Products FZE (Borrower) situated at Khasra Mo-
4072/243 ,4071/243, 4070,/243 & 4069/243, situated in colony known as Golden Park on Rampura Road, village
Basaal Darapur, Delhl under SARFAES] Act, 2002

Public Notice For E-Auction For Sale of Immovable Properties

ale of Immovable property mortgaged to [IFL Home Finance Limited (IIFL HFL) Corporate Office at Plot No.98, Udyog Vihar, Phase-IV, Gurgaon-122015.
(Haryana) and Branch Office at:- 30 /30E, Upper Ground Floor, Shivaji Marg, New Delhi - 110015 under the Securitisation and Reconstruction of Financial
Assets and Enforcement of Security Interest Act, 2002 (hereinafter "Act"). Whereas the Authorized Officer ("AQ") of IIFL-HFL had taken the possession of the
following property/ies pursuant to the notice issued U/S 13(2) of the Act in the following loan accounts/prospect nos. with a right to sell the same on "AS IS
WHERE IS BASIS, AS IS WHAT IS BASIS AND WITHOUT RECOURSE BASIS" for realization of [IFL-HFL's dues, The Sale will be done by the undersigned
through e-auction platform provided at the website: www.iiflonehome.com

Borrower(s) / Demand Notice Description of the Imnmovable Date of Symbolic

Reserve Price

The undersigned as an Avthorssed Officer of DBl Bank. in exercise of powers conferred under: Section 13012} the
Securitisation and Reconstruction of Financial Assets and Enforcement of Securily Interest Act 2002 {the Act). Issued
Demand Motice under Section 1302} of the Act read with Rule 3of the Security Interest (enforcement) Ruies 2002 (the Rules)
dated Seplember 27, 2018 1o yous MSs Kwality Dairy Products FZE {the borrower] 1o repay the amount mentioned in the
Motice being USD 12,7534, 334.99 (USD Daltar Teslve Millian Seven hundred and Fifty Four Thousand Three Hundred and
Thirty Four and Cents Ninely Mimng only) towards the outstanding dues in respect of the Leans as on September 01, 2018,
topether with further interest therecn with effect from September 01, 2008 within 60 days from the date of the saqxd notice. As
yau, &Ss Bwality Dairy Products FZE (the bormower) faibed to repay the aforasaid amount, the undersigned in exarciss of
powers conferred under Section 13 (4) of the Act read with the Rules 8 1) of the Rules, took over the possession (physical) of
the immovable secured assets of you (the borrower) sifuated at Municipal Moo WE 35-A measuring 19 Biswas ia. 950 5q.
yards, bearing Khasrg No-4072/243 4071243, 407T0,/243 & 4069/243, situated in colomy known-a3 Golden Park on
Rampura Road, village Bassai Darapur, Dedhi, on Gctobar 17, 2020, the details of immovable secured assets mantionsd in
Annexure hereta, Theundersigned has isseed the Possession Natieein compliance of rule 8 (1) Rule8 {2} of the Rules.
Pursiuant 10 taking over possession of the immovable secured assets of you, tha undersigned propoese (o sall thom,
Accordingly, notice is hershy given to you under Rules 8(6) of the Rules that the immovable secured asset mentioned in
Anngxura herato shall be sobd after 30 days frorm the: dabe of your receipt of this notice by adapting any of the following
methods mentionsd In Rule B[S ofthe Rules, Le.;
ta) by obtalning quotations trom the paries dealing in the securgd assats or otherwise interested in buying such assets; or
(b} by inviting tenders from the public; or
izl by holding public auction including through e-auction maode; or
(d) b provate treaty,
However, you may pay the entire cutstanding dues of USD 12,754, 334.99 (USD Dollar Twebse Millicn Sevan hundred and Fifty
Faur Thousand Three Hundred and Thirty Four and Cents Ninety Nine anly] together with further interest thereon with effect
from September 01, 2018 and taks back the possession of the immovable secured assets in question within timme: limit
specified herein above. demanded in the notice datéd September 27, 2018 and in Possession Notlce dated July 02, 2019
ipublished on Jume 29, 2019 In 2 news papers viz, Business Standard, Delhl NCR English edition and Business Standard,
Dathi NCR, Hindi editicn) tegether with further intorest theraan with effect irom Septoemiber 00, 2008 within the said 30 days
fram the date of vour receipt of this Motice, the undersigned would beat liberty to procesd with the sale of the said immovable
sacured assels by adopting any of the aforesaid methods &5 may be reguiredin the bast intarest of IDBE Bank.
Please note that this notice is issued toyou interms of the Bule 8(&) of the RBules.
Yours Falthfully
Authorised Officer,
IDE] Bank Limited
Since the addressss has avolded the service of notice, the same s hereby published incterms of Sub Bule 3 of Rule 300w
prowiso o Rule 3 of Sacurity Interest [Enforcement) Rules 2002
AMMEXLRE
| Details of the Immovable secured assets)
Property bearing Municipal Mo, WZ 35-8 measuring 19 Biswas Le: 350 sg. vard. bearing Khasra Ne-407 27243, 4071,/243,
4070243 & 40897243, slwated incolony known as Golden Park on Bampura Rogd, village Bassal Darapur, Delhi and
bounded asunder:

East | Road

West |_Other's Property

BMorth | Property of Ashok Kumar Jaln
Soth Dther's Froperty

Together with all bulldings amd structures thieraon and all plant and machinery attached to the earth or permanently fastensd
toanyihing attached to the earth,

Co- Borrower (s)/ Date and Amount property/ Secured Asset Possession
Guarantor/ 27-May-2025 All that part and parcel of the property 05-Aug-2025 Rs. 1,30,55,000/- (Rupees
Legal Heir Rs.1,23,56,804/- | bearing Entire Basement floor infof the ["Total Outstanding as | One Crore Thirty Lakn Fifty
1. Mrs. Sasmita Sarangi | . (Rupees One Crore. | said Property bearing No A-1/175,| on pate 18-Sep-2025 Five Thousand Only)

Twenty Three Lakh Fifty
Six Thousand Eight
Hundred and Four Only)

Bid Increase Amount

Safdarjung Enclave, New Delhi, 110029, Rs. 1,25,64,491/-
except Store No. 1, 2 and 3 but the pas-| (Rupees One Crore
sage on the staircase is included in com-| Twenty Five Lakh Sixty

Akhtar , 2. Niwesh Tech
Private Limited, 3. Mr.
Shamim Akhtar Tamanna

Earnest Money Deposit
(EMD) Rs. 13,05,500/-
(Rupees Thirteen Lakh

4. Miss. Nishka Akhtar Rs. 2.00.000/- mon area for everyone. Area Admeasuring| Four Thousand Four Five Th dFi
(Prospect No IL10556738, (Rupees Two (In Sq. Ft): Property Type: Area| Hundred and Ninety |v|_e| douzag I ve
1L10979547) Lakh Only) _Admeasuring Property Area: 2700.00 One Only) undred Only)
Date of Inspection of property 1 EMD Last Date Date/ Time of E-Auction
30-Oct-2025 1100 hrs -1400 hrs 31-0ct-2025 till 5 pm. 03-Nov-2025 1100 hrs.-1300 hrs.

Mode of Payment :-EMD payments are to be made vide online mode only. To make payments you have to visit https://www.iiflonehome.com and pay through

link available for the property/ Secured Asset only.,

Note: Payment link for each property/ Secured Asset is different. Ensure you are using link of the property/ Secured Asset you intend to buy vide public auc-

tion.For Balance Payment - Login https://www.iiflonehome.com >My Bid >Pay Balance Amount.

Important Information: This auction is published basis possession vide Sec 13 (4) of SARFAESI Act. Physical possession will be offered post receiv-
ing of Section -14 order as per process laid down under SARFAESI Act and as and when physical possession will be taken. Bidder shall do neces-

sary due-diligence in respect of documents and legality before participating in auction proceedings

1. For participating in e-auction, Intending bidders required to register their details with the Service Provider https://lwww. iiflonehome.com well in
advance and has to create the login account, login ID and password. Intending bidders have to submit/ send their "Tender FORM" along with the pay-
ment details towards EMD, copy of the KYC and PAN card at the above mentioned Branch Office.

2. The bidders shall improve their offer in multiple of amount mentioned under the column "Bid Increase Amount". In case bid is placed in the last 5
minutes of the closing time of the auction, the closing time will automatically get extended for 5 minutes.

3. The successful bidder should deposit 25% of the bid amount (after adjusting EMD) within 24 hours of the acceptance of bid price by the AO and the
balance 75% of the bid amount within 15 days from the date of confirmation of sale by the secured creditor. All deposit and payment shall be in the

prescribed mode of payment.

4. The purchaser has to bear the cess, applicable stamp duty, fees, and any other statutory dues or other dues like municipal tax, electricity charges,
land and all other incidental costs, charges including all taxes and rates outgoings relating to the property.

5. The purchaser has to pay TDS application to the transaction/payment of sale amount and submit the TDS certificate with IIFL HFL.

6. Bidders are advised to go through the website https: //www.iiflonehome.com and https://www.iifl.com/home-loans/properties-for-auction for
detailed terms and conditions of auction sale & auction application form before submitting their Bids for taking part in the e-auction sale proceedings.

7. For details, help procedure and online training on e-auction prospective bidders may contact the service provider E mail ID:- care@iiflonehome.com,

Support Helpline Numbers:@1800 2672 499.

8. Forany query related to Property details, Inspection of Property and Online bid etc. call IIFL HFL toll free no. 1800 2672 499 from 09:30 hrs to 18:00
hrs between Monday to Friday or write to email:- care@iiflonehome.com
9. Notice is hereby given to above said borrowers to collect the household articles, which were lying in the secured asset at the time of taking physical
possession within 7 days, otherwise IIFL-HFL shall not be responsible for any loss of property under the circumstances.
10. Further the notice is hereby given to the Borrower/s, that in case they fail to collect the above said articles same shall be sold in accordance with Law.
11. In case of default in payment at any stage by the successful bidder / auction purchaser within the above stipulated time, the sale will be cancelled and
the amount already paid will be forfeited (including EMD) and the property will be again put to sale.
12. AO reserves the rights to postpone/cancel or vary the terms and condition of tender/auction without assigning any reason thereof. In case of any dis-
pute in tender/Auction, the decision of AO of IIFL-HFL will be final.
STATUTARY 30 DAYS SALE NOTICE UNDER RULE 8 (6) OF THE SARFAESI ACT, 2002
The Borrower are hereby notified to pay the sum as mentioned above along with upto dated interest and ancillary expenses before the date of
Tender/Auction, failing which the property will be auctioned/sold and balance dues if any will be recovered with interest and cost.

Terms and Conditions:-

Place:-Delhi, Date: 25-09-2025

Sd/- Authorised Officer, IIFL Home Finance Limited.

NORTHERN RAILWAY

E-TENDER NOTICE

The Sr. Divisional Commercial Manages PS5, Morthem Radtway, Delhi Division, New Delhl imdles a-lander through IREPS
{https fireps.gov.ind) for alletment of contracts of General Minor Uinds {GMUS) Caterimg Units at following rallway stations

E L] L
\RIA CERAM| )

5§ HEREBY GIVEN THAT FOLID
HD -00022519, SHARE CERTIFICATE(S)
HO. 35 FOR 7000 EQUITY SHARES
OF R31/~ [RUPEEE ONE OHLY) EACH
BEARING DISTIMCTIVE HNRS-156621755
TD 156622754 OF KAJARIA CERAMIC LTD.,
REGISTERED IM THE MAME 0OF RAVINORSA
MATH MEHROTRAHASHAVE BEEN LOST HAS/
HAVE APFLIED TO THE COMPANY TO ISSUE
DUFLICATE - CERTIRICATE(S). ANY PERSOHN
WHO HAS'HAVE ANY CGLAIM IN RESPECT OF
THE SAI0 SHARES CERTIFICATE(S) SHOULD
LODGE SUCH CLAIM SWITH THE COMPANY
AT ITS REGISTERED OFFICE- SF-11, Second
Floor, MAD Fegent Plaza, Mehraul Gurgaoa
Road. Vilape Sikanderpur, Ghasi. Gurugram,
Haryana, 122001, WITHIN 15 DAYS OF THE
FUBLICATION OF THIS HNOTICE. AFTER
WHICH NO CLAIM WILL BE ENTERTAINED
AND THE CORMPANY WILL PROCEED TO ISSUE
DUPLICATE SHARE CERTIFICATE{S),

Hame: Rama Mehroira
Date; 24.00, 2025

Place: Haryana

NOTICE

NIT No. Type of Station and Reserved Date & Time for
Units for category E-Tender Opaning

Cig-ANVT-EMU-24-25 Cig-ANYT-GMU-34-25, General (049 Geanaral &1

Clg-ANVT-GMUE35-25, Clg-ANVT-GMU-2T-25, Minor Ganaral Wames )= 08102025 at

Crg-ANVT-GMU-25-25, Clg-ANVT-GMU-23-25, Linits Total (10} Genasal Minor Units 1500 hrs

Chg-ANVT-GMU-37-25, Cig-ANYT-GMU-33-25, (GMUs} | {GMUs) at Anand Vihar Terminal '

Chg- ANV T-LGMU-36-25, Tlg-ANYT-GMU-26-25, Railway Station

Ctg-NDLS-GMU-16-25. Ctg-NDLS-GMU-06-25, | General (16 General & 07 General

Clg-NOLS-GMLU-10-25, Clg-NDLS-GMU-12-25, Minor Women)= Total (22) General

Crg-NOLS-GMU-17-25, Clg-NDLS-GMU-19-25, Linits Minor Units (GhLEs) ai

Ctg-NDLS-GMU-01-25, Cig-NDLS-GMU-00-25, | (GMUs) New Defhl Rallway Station 17.10.2025 at

Ctg-MOLS-GMU-20-25, Cig-NDLS-GRMU-04-25, 15:00 hrs.

Cg-NOLS-GMLU-0T-25, Clg-NDLS-GMU-05-25, Clg-NDLS-GMU-02-25, Clg-NDLS-GMLU-11-25,

Ctg-NDLS-GMU-15-25, Cig-NDLS-GMU-03-25, Clg-NDLS-GMU-22-25, Cig-NDLS-GMU-21-25,

Ctg-MOLS-GMU-18-25, Ctg-NDLE-GMU-14-25, Ctg-NDLS-GMU-13-25, Cig-NOLS-GMU-05-25,

Citg-DLI-GMLU-28-25, Ctg-DLI-GMU-30-25, General | {02 Genaeral & 03 General Women) 17.10.2025 al
Ctg-DLI-GMU-29-25, Ctg-DLI-GMU-32-25, | Minor Units | Total (05} General Minar Units Moty
Ctg-DLI-GMLU-31-25, (GMUs) | {GMUs) at Old Delhi Railway Station =H

Website particulars where complete detalls of E-Tender can be seen hitps:{lireps. gov.iny{E-Tender)

SERVING CUSTOMERS WITH A SMILE 2850/2025

E-AUCTION SALE NOTICE
(Under regulation 32 & 33 of IBBI (Liquidation Process) Regulations, 2016

FUTURE RETAIL LIMITED (IN LIQUIDATION)
Date & Time of Auction: 4" October, 2025 from 12 PM to 2 PM.

Liquidator of Future Retail Limited ("FRL") hereby invites, Eligible Bidder(s) for participation in
E-auction Sale of Assets of FRL, listed herein, on 'As is Where is, Whatever There is and Without
Recourse' basis as per the auction schedule staled herein and as per the detailed terms,
conditions & process listed in Bid Document which can be downloaded from
https:/fibbi.baanknet.com/ or can be obtained by sending an email to frl.eauctioni@gmail.com

Lot No. ASSET RESERVE PRICE (INR) | EMD (INR)

29 Trademarks/ Brands
Big Bazaar, Fashion Big Bazaar,
and Foodhall

15.58.50,000/- 1,55,85.000/-

Auction Timelines:
S.No. Event Description
1 | Issuance of Auction Adverisement
2 | DueDiligence By Bidders
Last date of submission of Bid Documents, including Bid

g | Eligibility Documents and 29A Eligibiiity and EMD by the
qualified bidders

4 | Date of e-auction October 4", 2025

*Excluding taxes, levies, charges, duties, transfer fees, stamp duty, registration fees, premiums,
etc. No representation as to warranties and indemnities shall be made.

important Notes:
1. The sale of assets through E-Auction will be conducted strictly on "AS IS WHERE IS", "AS IS
WHAT IS" and "WHATEVER THERE IS BASIS" and "WITHOUT RECOURSE BASIS".

2. The sale shall be subject to provisions of Insolvency and Bankruptcy Code, 2016 and
Liquidation requlations made thereunder. All claims in respect of any liability of the CD (Future
Retail Limited) prior to auction date shall be dealt accordingly. All claims/habilities in respect of
assets underauction after auction date shall be sole responsibility of the successiul bidder.

3. The Complete E-Auction process document containing detalls of the Assets, online &- auction
Bid Form, Declaration and Undertaking Form, General Terms and Conditions of online auction
sale are available on website https://ibbi.baanknet.com/.

4. Prospective bidders shall deposit the Earnest Money Deposit (EMD) through their own e-
wallet account on the https:/libbi.baanknet.com/ portal.

5. As per proviso to section 35(1) {f) of the Code, the interested bidder shall not be eligible to
submit a bid if it fails to meet the eligibility criteria as set out in section 294 of the Code (as
amended from time to time) and other eligibility conditions.

8. The EMD of the Successiul Bidder shall be retained towards part sale consideration and the
EMD of unsuccessful bidders shall be refunded withoul any interest, bank charges and any
other charges. The EMD shall not bearany interest.

7. Interested applicants are required to submit requisite documents and deposit EMD amount on
https:/libbi.baanknet.com/ by logging into the portal as buyer, and also required to submit
the eligibility document in the same portal.

8. Prospective bidders shall submit an undertaking that they do not suffer from any ineligibility
under section 29A of the Code to the extent applicable and that if found ineligible at any stage,
the earnest money deposited shall be forfeited.

9. The Successful Auction bidder shall provide balance sale consideration within 30 days from
the date of issuance of Letter of Intent by the Liquidator. Payments made after 30 days but
before 90 days shall attract interest at the rate of 12%. Sd/-

Sanjay Gupta

IBBI Reg. No: IBEI/IPA-002/IP-NO0982-CO1/2017-2018/10354
Liquidator - Future Retail Limited

Registered Email: sanjay@sgaindia.in

Correspondence Email: frl.eauction@gmail.com

Address: Primus Insolvency Resolution and Valuation Pvt Ltd,
D-58, Defence Colony, 3" Floor, New Delhi - 110024.

Mobile No. 9540007506

Date
25" September, 2025

30" September, 2025
October 1, 2025

Date: 25" Septamber, 2025
FPlace: New Delhi

Before the Central Government
Registrar of Companies, Delhi
In the matter of sub-section (3) of Section
13 of Limited Liability Partnarship Act,
2008 and rule 17 of the Limiied
Liahbility Partnarship Rules, 2000,

In the matter of the Limited Liability
Partnership Acl, 2008, Section 13 (3)
AMND In the matler of SMARTHOVA
SOFTWARES LLP {AAF3425) having
Itz registered office &t Flat MNo-
742 Pockat-03, Akshardham Aparimeni
Dwiarka Sec-19, South West Delhl,
South West Delhi, Delhi, India, 110075
Patiticoner Natice is hareby gven o 1ha
Genersl Public that the LLP proposes to
make a pelition o Registrar ol
Companies, Delhi under section 13 (3)
of the Limiled Lishility Partnarship Act,
2008 seeking permigsion 10 change s
Registered office from the Mational
Capital Territory of Delhi 1o the state

of Rajasthan,

Any person whase interest is kikehy to be
affectad by the proposed change of the
registered offica of tha LLP may dalivar
or cause to be delivered or send by
Regisiered post of hisfher objections
supported by an affidavit stating the
nature of hisdher inferest and grounds
ol oppositon supporded by an alfidawl
ta the Reglstrar of Companles, Delhi,
within 21( bwanly cne} days from the date
of publication of this notice with a copy
to the petitioner LLP at its registered
offica -al the address mentionad above

Far and on bahall of

SMARTNOVA SOFTWARES LLP
RAJESH SOMI

Bate ; 25.09.2025 (Designated Partner)
Ptace: Delhi DPIMN: 07733518

ing

01206651214

Call
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J
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HINDUJA HOUSING FINANCE LIMITED
Corporate Office: No. 167-169, 2nd Floor, Anna Salai, Saidapet, Chennai-600015.
Branch Office: F8, First Floor, Mahalaxmi Metro Tower, Sector 4, Vaishali,
Ghaziabad, 201019 Email: auction@hindujahousingfinance.com

RRM - Amit Kaushik ¢ ARM - Shashi Mishra
CLM - Satyam Gupta - Mob. No. 8006600745 < CLM - Nikhil Narayan Arora - 9079634624

PUBLIC NOTICE OF PHYSICAL POSSESSION OF IMMOVABLE PROPERTY

HIFaDLLI&
HOLISIMG FIARCE

Globe GLOBE INTERNATIONAL CARRIERS LIMITED
CIN: L60232R12010PLCO31380
Regd. Office: 301-306,Prakash Deep Complex, Near Mayank Trade Centre
Station Road, Jalpur- 302006, Tel: 0141- 2361794, 2368794, 4083700
Email: info@gicl.co | Website: www.gicl.co

NOTICE OF RECORD DATE

Notice s hereby given that the Company has fised Wednesday, 15th

October, 2025 as the 'Record Date' for the followlng purposes

. Sub-division / Split of Equity Shares from the face value of Rs. 10/-
{Rupees Ten only) each to Rs. %- [Rupees Five only) each,

ii. Issue of Bonus Equity Shares (post sub-division / split) in proportion
of 1:1 i.e., 1 (One) new fully paid-up equity share of Rs. %- (Rupees
Five only) each for every 1 (One) existing fully pald-up equity share
of Rs, %~ (Rupees Five Only) each

The Bonus Shares shall be allotted to the members of the Company

whose names appear in the Register of Members / Register of

Beneficial Owners maintained by the Depositories, as on the Record

Date and shail rank pari-passu in all respects with the existing fully

paid-up equity shares of the Company.

Pursuant to the SEBI (Issue of Capital and Disclosure Reguirements)

Regulations, 2018 new Bonus share shall be allotted in dematerialised

form only, With respect to the members holding shares in physical

form who have not provided their demat account details to the

Company / RTA, the Shares shall be credited in dematerialised form to

the suspense accounts of the Company.

For GLOBE INTERNATIONAL CARRIERS LIMITED

Sd/-
Place: laipur Annu Khandelwal
Date: 25th September, 2025 Company Secretary & Compliance Officer

DEMAMD N
LUNDER

CICITEEN HDB FINANCIAL SERVICES LIMITED

Regd. Office: “Rodhiks™; Tnd Floas, Lew Gorden Road, Ravrangpurd, Akmedabd -
350008 Bromch DHice:HDE Finomciol Serdoss Limited, Khosra Mo 47, Behind Ox Ford
Salvonl, Vikospur Dethl 110018

Yo the below mantioned barrower, co-borfowars and quaranbors have avaded lean(s) financial
faciFfylies) from HDB Financial Services Limited by mortgaging your immovable properiies
(zacuribas) and defaulled in repayment of the same. Consequend to yaur defaulls your 030 was
classified s non-performing assel. Subgequently, the Company has izsued demand notice wnder
Sechan 1302} of The Sscunbization And Reconstnickon of Fmancia! Assel and Enforcement of
Sacurity Interest Act, 2002 (tha Act), the cantents of which are being published herawith as per
section 13{2] of the act read with Ruie 3{1) of The Sacurity Injerast (Enforcement] Rules, 2002 as
and by way of altamate senvice upan you. Details of tha barrowears, co-borrowens, [oan account
no,, Inan ameunt, demand notice under section 142) date, amount claimed in the notice. NPA

To, 1.Mr. BRIJESHKUMAR 2.Mrs. MUNESH MUNESH

Both at: VILLAGE DHOOM MANIKPUR, JON SAMANA, GAUTAM BUDDHA NAGAR, UP 203207,

Metro, Greater Noida, Uttar Pradesh , India - 203207 LAN:- DL/SDR/SDRA/A000001226
Whereas vide Order dated- 6/19/2025 passed by Ld. Additional District Magistrate, Noida the physical
possession of the property being All that piece and parcel of Portion Bearing Entire Part of Property
Khasra No 1421, Shyam Vihar Colony,Pargana and Tehsil Dadri District Gautam Buddha Nagar,Green
Valley School, Greater Noida, Uttar Pradesh, 203207, Pargana and Tehsil Dadri District Gautam Buddha
Nagar, Green Valley School, Metro, Ghaziabad, Uttar Pradesh, India - 203207 has been taken over by
M/s Hinduja Housing Finance Ltd. on 18-09-2025.

To, 1.Mr. SHARIFALI 2. Mr. SHAMASHAMA
Both at: TAJ HIGHWAY NEAR KHAJUR YUSUFPUR CHAK SHABERI GAUTAM BUDH NAGAR
NOIDA, TAJ HIGHWAY NEAR KHAJUR YUSUFPUR CHAK SHABERI GAUTAM BUDH NAGAR
NOIDA, Metro, Ghaziabad, Uttar Pradesh, India - 201301 LAN:- DL/DEL/LXND/A000000544
Whereas vide Order dated- 3/31/2025 passed by Ld. Additional District Magistrate, Noida the physical
possession of the property being All that piece and parcel of Portion Bearing KHASRA NUMBER-134
VIKAS ENCLAVE COLONY VILLAGE YUSUFPUR CHAKSHABERI PRAGNA VAH TEHSIL DADRI GB
NAGAR, VIKAS ENCLAVE COLONY, Metro, Noida, Uttar Pradesh, India - 201301 has been taken over
by M/s Hinduja Housing Finance Ltd. on 18-09-2025.
To, 1.Mr. HARPALSINGH  2.Mr. MANJU.
Both at: MAHAMEDHA WALI GALI, AGRAWAL COLONY SURAJPUR, Metro, Noida, Uttar
Pradesh, India-201306 LAN:-DL/UTM/UTTM/A000000224
Whereas vide Order dated- 3/24/2025 passed by Ld. Additional District Magistrate, Noida the physical
possession of the property being All that piece and parcel of Portion Bearing Khasra Number 690, Village
Tilpata Karanwas, Pargan & Tehsil Dadri Distt Gautam Budh Nagar Uttar Pardesh 201306, GAUTAM
BUDH NAGAR, Metro, Noida, Uttar Pradesh, India - 201306 has been taken over by M/s Hinduja Housing
Finance Ltd. on 18-09-2025.

To, 1.Mr. SAVITACHAUDHARI 2.Mr. AANAND KUMAR
Both at: KHASRA NO 1678, CHHAPRAULA GB NAGAR UP, NEAR VAYU CNCLAVE PHSE 2,
Metro, Dadri, Uttar Pradesh, India - 201009 LAN:- DL/DEL/LXND/A000001356
Whereas vide Order dated- 3/24/2025 passed by Ld. Additional District Magistrate, Noida the physical
possession of the property being All that piece and parcel of Portion Bearing KHASRA NO 1678,
VILLAGE CHHAPRAULA DADRI GAUTAM BUDDHA NAGAR, Metro, Dadri, Uttar Pradesh, India -
203207 has been taken over by M/s Hinduja Housing Finance Ltd. on 18-09-2025.
To, 1.Mr. Nadeem Nadeem 2. Mrs. Khushbu Khushbu
Both at: H No. 981 Mohalla Adarsh Nagar Ghaziabad, Adarsh Nagar Ghaziabad, Metro, Ghaziabad,
Uttar Pradesh, India-201206 LAN:- DL/DEL/LXND/A000000955
Whereas vide Order dated- 3/5/2024 passed by Ld. Additional District Magistrate, Noida the physical
possession of the property being All that piece and parcel of Portion Bearing Khasra No. 1757 Village
Sarna Mohalla Preet Vihar Muradnagar Ghaziabad, Muradnagar Ghaziabad, Metro, Ghaziabad, Uttar
Pradesh, India-201001 has been taken over by M/s Hinduja Housing Finance Ltd. on 18-09-2025.
The borrowers in particular and the public in general are hereby cautioned not to deal with the property
and any dealings with the property will be subject to the charge of M/s Hinduja Housing Finance Ltd.

Date: 25.09.2025, Place: Ghaziabad Authorised Officer, Hinduja Housing Finance Limited

FORM G
INVITATHON FOR EXPRESSION OF INTEREST FOR
M/S BAREILLY HIGHWAYS PROJECT LIMITED
OPERATING IN BUSINESS OF BUILDING OF
COMPLETE CONSTRUCTIONS [N NEW ASHOK MAGAR, NEW DELHI
(LInder sub-redgulaion (1) ol reguiation 368 af the Insolvency and Bankrupicy Board
of India {Insolvency Resolubon Process for Corporate Persons) Regulationa, 2016)

RELEVANT PARTICULARS

I [Marme af the corporata debior along | WS Barellly Highways Project Limited

Wil PAMN & CINFLLP Na PAN - ARECE1Z220E

CIH - U452040L 20T 0PLCEDS04 2

B-242, Charvra Kanta Complex, Shop No. 2 & 3,
Mear Metro Pillar Mo, 181, New Ashok Magar,
MEW DELHI, Defhl, Indis - 110096

Not Available '

Audited Batance Sheet Tor FY 202425 reflects
Properly Flanl & Equipment valued &l B5.17.67
Lakhs & Intangible assets under developments
amainling to A% 4,07 68117 Lakhs.

It was atarminated moad project of Baredy-
Siapuer saction ol NH-24 from Kim 262000 10
Kem 413,204 in the State of Uttar Pradesh

6 |Quantity and valoe of main products’ [NA -

sarvicas sald in last fnancial year
7. |Murmnbar of employees’ workimen Mot Sviadabie

8. |Furthar detalts including tast avallable |Balanca Sheat for FY 2023-24
finzancial statements {with schedules) | Balanca Shest for FY 2024-25
of two years, ksts of crediors ars wwew stalwartipe. com
availanle at LIRL
9. |Eligiility for resolubion applicants | Details can b downloaded fram
under sectian 25{2)(h) of the Coda is | wiesstalwarlipa.com

gudilable at LIAL:

10| Lazi date Tor receipd of espression ol
inleres|

11.| (ate af isswea of provisional st of
__|prospective resalution applicants
121 Last date far submissian of
obsactions bo prawesional list

13 (Cabe of fs51e of final list o
prospective resolulion pplicants

14| Diata of (5= of iInformatian
MEmOrandm, avakiation mafr and
reqiest for resalution plans o
|prospective resolutlon applicants
15.|Last date far submissson of
resolution plans

2. |fddress of the registered pifice

3. |UAL of wehsae
4, |Details of phace whens majority of
e &s5els are |ocated

5. |Installed cepacity of main producis/
safvicas

10" Oelober, 2025

18% Octaber, 2025

239 Dctober, 2025

07 Mowembser, 2025

(03 Kowamber, 20125

| 05® December, 2025

Thraugh armail a5 wedl a5 through Hard capies o
be subsmitted at

STALWART RESDLUTION PROFESSIONAL LLP
S0-73. Piampura, Dethi = 110034,

cAnge B plEsprail com

16.|Process email i 1o subimi
Exprésssan af Interasd

CMA Sandeap Goal

Resolulion Professional

Feg. Mo IBENPS-0030P-MO0G7 30201720181 05835

AFA N, At TSR0 00626301 302 waild upbo 30,068, 2026

Date: 25-09-2025 Ragd. Address: 50-73, Pitampura, Dalhi -110034
F!HI:EE.EEW Do 1

s P L e o

For Mis Baredty Highways Project Limited {Undar CIRF)

date and securilies are given as undsr.

1) NAME AND ADDRESS OF THE BORROWER/CO-BORROWER/GUARANTOR; Z) LOAN
ACCOUNT NUMBER; 3] LOAN AMOUNT; 4) DATE OF DEMAND NOTICE; §) CLAIMED AMOUNT
ININR; 4) DETAILS OF SECURITIES, T) NPA

Name Of The Borrower & Co-Borrowers:PARAS BATRA B-115, GF BA MALVIYA NAGAR MEW
DELHI-110017 DELHI And Also PAT, WO, 2, D-68 LOWER GROUND FLODR MALVTYA NAGAR NEW
DELHI-1 001 TASHOK BATRA B-115 GROUND FLOOR MALVIYA NAGAR DELHI DELHI BELHI-
110017 DELH ANITA BATRA B-115. GROUKD FLOOR MALVIYA NAGAR DELHI DELHE1100T
DELHI: LOAN ACCOUNT NO, 3053056 LOAN AMOUNT: R= 2042525 [Fupees Taenty Lakhs Farly
Tt Thausand Ming Hurdrad Twenly Frde Cnly) by loan accoun number 2053056 DEMAND ROTICE
DATE: 1505 2025, AMOUNT CLAIMED:®2 651563 67 (Rupess S Lakh Fifty Dne Thousand Fae
Hupdred & Sy Thres - Paise Skhy Saven Only) as of 089,089, 2025 and Tuture contracisal imerest bl
actual raglization iogether with incidental expenses, cost and changes &ic, NPA Dabe 02,09, 2025
DETAILS OF SECURITY: &4 Thal Prece And Parced OF Roomdunit Private Bsaring Mo 2 (Eacing Man
Raoad) In The Lowar Grourd Fioor, Measurng 800 5q Fi Indof The Said Proparly Bearing No D-B8
Erachod On APict O Land Measuring 289 Sq Yards Siluabed Alsalviva Nagar, Maw Delhi-110017

Mame Of The Barrower & Co-Bormrowers: DEE & ESS SECURITY SYSTEMSHOAUSE MO 374 422
NEW NO F32 SHIV NAGAR GURGADN GURGADN-TZ2N01 HARYANAAND ARoPROPERTY
BEARING WO, &3 & 48 PART OF KHASRA RO, 13122, SITUATED AT KADIPLR, TEHSIL
GURGAON, HARYANS GURGADN-122001DEEPAK YADAVHOUSE MO 574 /22 NEWNC 732 SHIV
NAGAR GURGADN GURGAONHARYANA- 122001 SHANTI SARUPHCAUSE MO 743005 GALI MO
SHIV MAGAR GURGADN  GURGADN HARTYANA- 122001 3AVITRI SHANTISARUPHCAUSE NO 974
ASEEREW MO 732 SHIV NAGAR GURGAON GLURGADMN HARYANA- 122001 SHANTI SARUPH M-
bFd-A22 STREET ROAD LANE PATAUDI ROAD MEAR SHIV KAGAR FLOOR MILL WILL SHVAJ
NAGAR GURGACH-1Z2001 HARYAMASAVITRI SYWAROCDPH HO-A2Z STREET ROAD LANE
FATUCHI NAGAR MEAR SHIV NAGAR FLOWUR MILL VILL SHIVA KaGAR GURGADM-122001
HARYANA LOAN ACCOUNT NO.. 4527307 SE7AT52 LOAN AMOUNT.RS 100000 (Rupees One
Lakh Only) By Iean acceont number 4527387 and fothe tune of Re 26575000 (Rupeas Taenky Six
Lakhs Fiffy Saven Thousand Five Hurdrad Ordy) By loan accouns raiméer 8678752 DEMAND NOTICE
DATE: 15082025, AMOUNT CLAIMED: Rs 273473327 (Rupess Twenty Seven Lakh Thiry Four
Thousand Sewen Hundred & MNinety Thres - Paise Twenty Saven Oniy) as of $19.09:2025 and fulure
ceatraciusl misrest Bl achual realization fegathar wilh incidanial axpanses, cosl and changes oo, NPA
Dabe : 02.089. 2025 DETAILS OF SECURITY-All That Piece And Parcel Of PlotPropery ho 93 To 58 Min
Maasuring 122 Sq Yards Faling In Khasra Ne 131 32 Siluated At Kadpur, Tehsl Gurgaon, Haryana
Mame Of The Bormower & Co-Borrawers: SAIB! ETATEDNERYRART OF PROP NO 27R5-278E AND
238 TO 2043 WARD MO XITLAMRIT MET GALI MATHE 'WALI SADAR EAZAR AREA D DELHI- 110004
DELHIAnG MsoERTIRE FIRST FLOOR OF PROPERTY BEARING MO B4, MEASURING 200
30.YDE SITUATEDAT C.C COLONY NEAR RANAPARTAR BAGH, DELHI-11000TSHASHI BATRAB-
9 FIRST FLOOR CC COLONY RANSA PRATAF BAGH MALKA GAMJ DELHI DELHE1t0I07
CELHIHARISH CHAWDER BATRAB-S FIRET FLOOR C C COLONY RANA PRATAP BAGH MALEA
GAM) DELHI DELHI-110007 DELHIAMIT EATRAB-3 FIRST FLO:DR C C COLONY RANA PRATAP
BAGH MALKA GANY DELHI DELHI-110007 DELHI LOAN ACCOUNT NO.: 4527307 6THTSZLOAN
AMOUNTRs, TO00000. (Fupees Seventy Five Lakhs Only) by loan acopml pumber 43341155
DEMAMND MOTICE DATE: 15092025, AMOUNT CLAMED:Rs. Pald853.41)- (Rupees Seventy Six
Lakh Ming Hundred & Fiity Three-Fase Fory One Only) as of 08082025 and future coniraciual
inbarast bl actusl ragfization togedher with meidenlsl expensas, cosl and charges sbo. NPA Dats -
02.09.20725 DETAILS OF SECURITY:Al Thal Pece And Parcal OF Entire First Floor OF Proparty
Bearing N B-9, Measuring 200 Sq Yards Silualed A GG Colony, Near Bana Pralap Bagh, Dedhi,
Property Bounded a5 East Sandce Lars, West Main Road 45 Wide North: Prot Mo, B-10, Soih: Plod
hg. B-8.

Mame Of The Bormower & Co-Borrowers: FARUKH CHAUDHARY HOUSE MO-35 MIRMA PUR-2
GHAZIABAD-Z010IKISHWAR JAHANHOUSE ND-35 MIEJA PUR 2 VIJAY NAGAR GHAZIATIALD-
201007, LOAN ACCOUNT MO, 1135347 LOAN AMDUNT.R: 2,173,546 (HN- (Rupéis Twanky One
Lakhs Sewenly MWing Thousand MNine Hundred Forty Six ﬁng; by Iosan account mimber 1136342
DEMAND NWOTICE DATE: 18052025, AMOUNT CLAIMED: R=s, 1,089,134 A7/ [(Rupees Ten Lakhs
Minety Kina Thousand One Hundred Thirty Four and Peise Farty Saven Only) &= of 15-09-2025 and
future contrachsal inderast Gill aciual reafization logether with incadendal axpanses. cost and charpas
ol NPA Date : 02.09,2025: DETAILS OF SECURITY: Propedy Mo, 051, Cul OF Ehasma-235, M-
vikage-mirzapar, Wy Nagar Ghaziabad Uttar Pradesh, Admesunng 505 Rards - East-plot OF lsrar;
West-housa Of Saukat, Manh-plot OfResid Musiak, South - Gal-6 FiWids,

MName Of The Barrgwer & Co-Borrowaers: SILATTORAB LIMITEDTST FLODR, B-1/E-3MOHAN G-
OPFERATIVE INDUSTRIAL ESTATE, MATHURA ROAD BADARPUR SOUTH EAST DELHE110044
EESHAN CHATURVEDIE-1E-3 MOHAN COAOPERATIVE ENDUSTRIAL ESTATE BADARFUR,
MATHURA ROAD WNOCRTH EAST DELHI-110044 AMJU CHATURVEDIB-1/2-3 MOHAN
COAGPERATIVE EMCASTRIAL ESTATE BADARPIR, MATHURA ROAD NWORTH EAST DELHI -
190044 NEELIMA CHATURVEDI B-VE-3 MOHAN COAQPERATIVE ENDUSTRIAL ESTATE
BADARFUR, MATHURA ROAD NORTH EAST DELHI - 110044 SOHIT CHATURVED H.RD-A7-D,
EASTERM AVENUE SAMIE FARMS. DECLI 50UTH DELHI110062 EESHAK CHATURVEDIH.NO -
B3 EASTERN AVENUE SAMIK FARMS, DEOL SOUTH DELHI-110062 ANJU CHATURNED NG -47 -
D, EASTERN AVENUE SAINIK FARMS, DECLI SOUTH DELHI DELHI110062 DELHI HEELIMA
CHATURVED H MO, 48 EASTERN AVERUE SAINIK FARMS, DEOLI 20UTH DELHI110052 LOAN
ACCOUNT NO,: 31392564 14199348; LDAM AMOUNT.Rs, 27 651, 72100 Rugess Two Cronas
Sevanty Six Lakhs Fifty Ong Thousand Sewen Hundeed Twenby Thres Only) by ken sccound
rumbarfS3%258and o the tune of Rs 2500000 | Rugess Twenhy Five Lakhs Orly) by loan eccound
rumbarf4159348 DEMAND MWOTICE DATE: 18.09.2075, AMOUNT CLAIMED:R: Z5788543.33-
(Rupeas Two Crores Fifly Seven Lakhs Exghty Elght Thousand Five Hundred Forly Three and Fase
Thirty Three Ondy) 82 of 18082025 ana future comractual intenest bil achual reaizaton fogether with
incidental expenses. cost and charges ate. NPA Dabe ¢ 06,06 2025 DETAILS OF SECURITY:AK the
Fieca and Parcel of the Property A House Water Rale Od Ho-820T3, Mew B270 Twe-D having area
63544 5q Mirs ar 760 Sy Yards, Siluabed al Gai Ban Mathura, Tobesil and Distric] Mathumaras per Safe
Deed bearng Dooument No-1176; Bahi Me-1, Jd No-2571, Pages 1-30 dated 13-2-2004 recordad in
the name af Nealima Chataresdi and Snju Chalusved), Baunded as | -East-Commaon Rasta, West-Hause
Dulichand and Other Propesty, Morth-Haweze Seats Ram Riasiog and Otfears, Scuth-Property Rakesh
anyal end Oither Prapesty,

Mame OFf The Barrower & Co-Borrowers: SRAM MIBE AKD MINERALS PRIVATE LIMITED %3 FF
SHAMKAR GARDEN PASCHM VIHAR DELHI DELHI-11008T DELHI Ang &k AL 8601 ELECD
AMAMNDA APPARTMENT SECTOR-43 NOIDA MNOIDA-Z01304  MREMANK CHALDHRYASED,
AMANDA APARTMENT SECTOR-48 HOIDA GAUTAM BUDDHA NAGAR WOHDA-201301 UTTAR
FRADESH RASHMI CHOAWDHREY PAT-601, ELDECO ANANDA APRTMENTS SECTOR-48 NOIDA
GAUTAM BUDDHA MAGAR MOIDA-201301 UTTAR PRADESH SARVESH CHOWDHRY ASI,
ANANDA ARPARTMENTS SECTOR-48 NOIDA GALTAM BUDDHA NAGAR NOIDA-F01301 UTTAR
FRADESH LOAN ACCOUNT MO 13720285 4510506 LOAN AMOUNT. Rs 1700000 (Rupees
Senvanbaen Lekihe Only) by laervaccount number 13720495 and o 1he fune of Re 9000000 (Aupees
MNinety Lakihs Onify) by loan accaunt numiber 48 19895 DEMAND NOTICE DATE: 18.09. 2025, AMOUNT
CLAMED; Rs B456203.83'4Rupsaes Eighiy Four Lakhs Fifty Six Thousand Two Hundred Eighty Three
and Pates Minaly Thiee Oriy) as of 18.05. 2025 and lulune sonfrsciual inbenes] 10 actual realizalion

elmer win incikderlal espenses, cost and changes ehe NPA Date | 02 083025 DETAILS OF

CURITY:All the Place and Paral of the Property Residentizl FlabDivwelling Unit Me-PA 1601 on Gith
Floor, Block Me-Pal, Tatal Super areg maesunng 1955 5g FL, Complex Known &s Eldzco Ananda, Buili
on Plod Mo-D-35A401, Situated &l Saclor-2B, Hoida, District-Gautam Budh Magar, UP &= Per rarsiar
caitd Cum Saky Died baarng dacumand Mo-9E281 in addilicnal Boak ko=l Vilume No-B355 an Pagpes
399=052, Dated 30-9-2014 inthe office of Sub-Regrsirar Nooda-1and Recoeoad n e Name of Menank
Cheudhary and Reshmi Chaudhary, Bounded as-East-Flal No-All603, West-Opan, Norh-Open,
South-Flat Mo AlI-602
Marme 0f The Borrower & Co-Borrowers: 34| CONSTRUCTIOND-16ES SECTOR-3 ROHINI WEST
DELHI DELHET10065 DELHIRAJINI RARESHD-16/8, SECTOR-3 ROHMIE DELHI DELHI- 110085
ROHIT RAKESHD-16/69, SECTOR-3 ROHINI DELHI DELHIF110085 RAKESH KUMAR D-1649,
SECTOR-3 ROHING DELHI DELHI- 1100&5RAJNI DEVID-184606 SECTOR-3 ROHINI DELHI DELHI-
TE0IESACHIT KUMAR D-1688 SECTOR-3 RCHINI DELHI DELHI- 110085 LOAN ACCOUNT NO.:
1707276, 5034934 LOAN AMOUNT:R:. T12000)- |Rupaes Seven Lakhs Thirly Two Thowsand Ol
b s account umier 1T07ZTEG and b [he e of Rs 3TO0000- (Rupees Thirly Sevan Lakhs Only)
by |csan accound number 5034934 DEMAND NOTICE DATE: 18052025, AMOUNT CLAIMED-Rs.
I5TETEE. 24/ (Rupess Thirty Six Lakhs Saventy Six Thousand Seven Hundred Sixty S snd Pass
Tweenty Four Cnly) &5 of 18.08.2025 and future contraciual indzrast Bl actual realization tegathar with
incidental axpenses, cosl and charges atc, NPA Date ; 02.10.2024; DETAILS OF SECURITY:A1 The
Figcd Ard Parcel Proparty Bearing Mo, 69, Land Anaa Maasuring 31.69 Sq. Mirs., Block & Packet-D16,
Shtuated A% Sactor-03. In The Layout Plan OF Rohind - Reskdential Scheme, Rahind, Deini; East- Pltal,
Wesi-Open, Morth- Plat 70, Scuth-88,
You the borrower! co-bomawers and guaraniors are thesefore called wpon b make payment of
lhe abawa mentioned damanded amount with lurther interast a5 manlionad hesain abave in full
within 60 days of this nofice fallng which the indersigned shall be constrainad 1o fake action
under the act fo enforce the above-méntioned securfies. [Borrower's attention is invited 1o
provisions of sub-section (8} of section 13 of the -Act, in respect of time available, to
redeem the secured assefs.) Please note thaf as per seclion 13{13) of the sgid Act, you are
restraimead from bransferring the above-referred secunibes by way of sale, lease or ofherwise
without cur consent and any non compliance of sechon 13(13) of the At & pureshable undar
gection 28 of the said Act,

FOR ANY QUERY PLEASE CONTACT MR. ARUN YADAY PHOME: 9350533386 |
MR VIKAS ANAND | 9711010384}

Sd/- For HDB Financial Services Limited,
Authorised Oificer

Place: Delhi
Date: 750977025
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This is an advertiserment for information purposes only and not for publication, distribution or release, directly or indirectly, outside India. This is not
an announcement for the offer document. All capitalized terms used and not defined herein shall have the meaning assigned to it in the letter of offer
dated September 13, 2025 {the "Letter of Offer” or "LOF") filed with the Securities and Exchange Board of India ("SEBI") and the Stock Exchange
namely The National Stock Exchange of India Limited ("NSE").

COOL CAPS

' DU ST

COOL CAPS INDUSTRIES LIMITED

Our company was ariginally incorporated on Movember 20, 2015 as a Private Limdted Company under the name and siyle of Cool Caps Indusfries Private Limited under the
provissons of the Companies Act, 2013 with the Registrar of Companies, Kolkata, West Bengal. Subsequenily, owr company was converied into Public Limited Company vide special
resolution passed by our sharsholders al the Exdracedinary Genearal Measting hald on March 05, 2021 and the nams of the company was changed to Cool Caps Industies Limited
pursuani o issuance of Fresh Cerlificate of Incorporation dated April 12, 2021 by Ragestrar of Companies, Kolkata, Wesi Bengal. For details related {o changes of registered office of
e Company, refer chaptar litled *Ganeral Information” on page 38
Registered Office: 23 Sarai Bose Road Flat Mo. 1C, 1st Floor, Kokata-700020. West Bangal, India.
Contact Person: Mr.Anjit Ghosh, Company Sscretary & Compliance Officer; Tel Mo: +81- 0903621338
E-Mait 1D: ce@eoolcapsindustrss.in: Wabsite: wanw. cocdeapsindustries in
CIN: L27101WB2015PLC20B523

OUR PROMOTER: (I) MR. RAJEEV GOENKA,
(11) MR. VANSHAY GOENKA (I11) M/S. PURV FLEXIPACK LIMITED

FOR PRIVATE CIRCULATION TO ELIGIBLE
EQUITY SHAREHOLDERS OF COOL CAPS INDUSTRIES LIMITED
(THE “COMPANY” OR THE “ISSUER”) ONLY

ISSUE OF UP TO3,99,95,000" PARTLY PAID-UP EQUITY SHARES OF FACEVALUE OF ¥ 2/- EACH OF OUR COMPANY (THE "RIGHTS EQUITY SHARES") FOR CASHAT A
PRICE OF T 7T¥- PER RIGHTS EQUITY SHARE (INCLUDING A PREMIUM OF ¥ 68/- PER RIGHTS EQUITY SHARE), AGGREGATING UPTO ¥ 2789650 LAKH® OM ARIGHTS
BASIS TO THE ELIGIBLE EQUITY SHAREHOLDERS OF OUR COMPANY IN THE RATIO OF 1 (OME) RIGHTS EQUITY SHARES FOR EVERY 1 (ONE) FULLY PAID-UP
EQUITY SHARES HELD BY THE ELIGIBELE EQUITY SHAREHOLDERS OM THE RECORD DATE, TUESDAY, SEPFTEMBER 23, 2025 (THE "ISSUE™). FOR FURTHER
DETAILS, SEE "TERMS OF THE ISSUE" BEGINNING ON PAGE 69 0OF THIS LETTER OF OFFER.

(1) Assuming full subscription with respect to Rights Equity Shares. Subject to finalization of Basis of Allotment.

NOTICE TO THE ELIGIBLE EQUITY SHAREHOLDERS OF OUR COMPANY

Please scan this
QR code fo view
the Letter of Offer

ISSUE PROGRANMME*

ISSUE OPENS LAST DATE FOR ON MARKET ISSUE CLOSES
ON RENUNCIATION* ON**
TUESDAY, SEPTEMBER 30, 2025 THURSDAY, OCTOBER 16, 2025 FRIDAY, OCTOBER 24, 2025

"Ellgible Equity Shareholders are reguested to ensure that renunciation through off-market transfer is completed in such & manner thal the Rightz Entilements are credied to the
demat accounts of the Resouncess on of prioe i the 1ssue Closing Date,

“*Ciur Board will have the it B0 extand the s Penod as ([ may daterming Trom time o time bul not exceeding 30 days Irom [he lssus Opening Drate (inclushve of the lssue
Dpensng Dake ). Further, nowithdraswal of Application shall be permatted by any Appiicant after the lssue Closing Date

*Applications Supported by Blocked Amount (ASBA) is a better way of
As BA* Simple, Safe, Smart way of Application - Make use of it!l! applying to issues by simply blocking the fund in the bank account.

For details, check section on ASBA below

PAYMENT SCHEDULE FOR THE RIGHTS EQUITY SHARES

AMOUNT PAYABLE PER RIGHTS EQUITY SHARE Face Value (T) | Premium (T) | Total (T)
On Application 0.50 17.00 17.50
O of morg subsequent Gallis | as delermingd by our Board al its sole giscration, froem brme i bme 1.50 51.00 52.50
Total 2.00 BE.0D fo.on

For further details on Payment Schedule, please refar *Terms of the [ssue® begnning on page 68 of this Letter of Offer

FACILITIES FOR APPLICATHON IN THIS ISSUE:

In accordance with Regulation 76 af the SEBIICDR Regulations, the SEBI ICDR Master Clreular and the ASBA Clroulars, all Investors desiring to make an Application in
this Issue are mandatorily required to use the ASBA process. Investors should carefully read the provisions applicable to such Applications before making thelr
Application through ASBA. For details refer to "' Terms of the lssue - Process of making an Application inthe lasue on page 69 of the Letter of Offer.

Please nate that subtect to SC5Rs complying with the requesements of the SEBI DR Master circubar, within the perliods stpulated theremn, Apgdications may be submitted af the
Designated Branches of the SC58s. Further, in terms of the SEB ICDR Master circular, it is clarified that for making Applications by SC58s on theirown account using ASBA facility,
each such SC3B should have a separate &ccount in s own name with any other SEBI registered 3CSB(s), Such account shall be used soledy for the purpose of making an
Applecation in this |sawe and clear demarcated funds should be gyeailahle insuch acoownt for such an Application

CREDIT OF RIGHTS ENTITLEMENTS |N DEMAT ACCOUNTS OF ELIGIBLE EQUITY SHAREHOLDERS: In accordance with Requiation 774 of the SEBI ICDR Reguiations
read with the SEBHCDR Master Circular, the credd of Fights Entiiements and Allotment of Rights Equity Shares shall be made in dematerialized foom only

Pursuant o the requitements of the SEB| ICDR Regulations and olher applicable laws, Righls Entilements have been credited to the demal accounl of the ebgible equity
shareholders ("RE Holders®) undes the [SIN: INECHS02001 0 on September 24, 2025

RE holders can apply for Rights Issue or rencunce the REs in full or in part. The Renunciation can be done using the secandary markel platform of the Siock Exchange {the "On
Markel Renunciabon®por through an off-markel ransfer (the "0 Market Benuncialion”) within the Bmelings mentioned in the table below

PLEASE NOTE THAT CREDIT OF THE RIGHTS ENTITLEMENTS IN THE DEMAT ACCOUNT DODES NOT, PER 5E, ENTITLE THE INVESTORS TO THE RIGHTS EQUITY
SHARES AND THE INVESTORS HAVE TO SUBMIT APPLICATION FOR THE RIGHTS EQUITY SHARES ON OR BEFORE THE ISSUE CLOSING DATE BY MAKING FULL
PAYMENT TOWARDS SHARES APPLIED. FOR DETAILS, PLEASE SEE THE SECTION ENTITLED "TERMS OF THE ISSUE - PROCESS OF MAKING AN APPLICATION IN
THE ISSUE" ON PAGE 83 OF THE LETTER OF OFFER.

PLEASE MOTE THAT THE RIGHTS ENTITLEMENTS WHICH ARE NEITHER RENOUNCED NOR SUBSCRIBED BY THE INVESTORS ON OR BEFORE THE ISSUE
CLOSING DATE SHALL LAPSE AND SHALL BE EXTINGUISHED AFTER THE ISSUE CLOSURE.

CREDIT OF RIGHTS ENTITLEMENTS IN COMPANY"S DEMAT SUSPENSE ACCOUNT

Please note that cur Company has opened a separate demat suspense escrow account (namely, "MIPL COO0OL CAPS INDUSTRIES LIMITED RIGHTS ESCROW DEMAT
ACCOUNT™) ("Demat Suspense Account") and has craditad the Rights Entitlernents on the basis of the Eguity Shares: (a) held by EBgible Equity Sharehalders which are held in
physical form a5 on Recoed Date; or {b) which are hald in the aocount of the loveator Educetion and Protecton Fund ("IEPF™) authority; aric} of the Elgible Equity Sharsholder
whose demat accounis arefrozan or where the Equity Shares are lving im the unclesimead | suspense eacrow account ! demat suspense accound lincluding those pursuant o
Regulation 38 of the SEBI LODR Regulations) or detzils of which are unavailable with our Company or with the Registrar on the Recond Date or whers Equity Shares have been kepl
in abeyance or where entilemeni cedificate has been issued or whene insiruction has been issued for Btopping issue or transfer or where letter of confirmation lving in escoow
aocount; or (d) where credit of the Hights Enfilemsants have refumedirevarsedfailed for any reason; or (g} whare ownership is currently under dispute, including any cowrd or
regulatory proceedings or where legal notices have baen issued, if any or {f} such other cases whera our Company is unshble io credit Rights Entitlamants for any other reasons.
Please alsa rote that cur Company has credited Righis Entitlements to the Demalt Suspense Account on the basis of information -available wilh our Company and to saree the
interasl of relevanl Eligible Equity Sharehoiders 1o provide them with a reasonabée opportunity to participals in the ssus. The oredit of the Rights Enfitlements to the Demal
Suspensa Account by our Company doas not create any right i favour of the relevant Eligisle Equity Shamhoddars for transfer of Rights Entifement 1o their demat account ar 1o
receive any Equity Sharesin the lssue,

With respect fo the Rights Enbilements credited to the Demat Suspense Account, the Elgible Equity Shareholders are requested to provids relevant details’ documents as acceplable
to our Cormpany or the Registrar (such as appicable reguistory approvals, self-attested PAN and client master sheet of demat accownl, detailal records confirming the legat and
beneficial cwnership of their respective Equity Shares, atc.) bo our Company or the Registrar no later than fwo dear Warking Days pricr to fhe Issue Closing Dade. i, by Thursday,
Qetobar 16, 2025, io enabés credif of their Rights Entilermants by wany of transfer from the Demat Suspense Accound to their demat account at least one day before the [ssue Chosing
COate. fo-enabls such Elgible Equity Shareholdars to make an apphication in this 1ssue, and this communication shall sanee as an intimation b such Elgible Equity Sharehodders in this
regard. Such Eligible Equity Shareholdsrs are also requested to ensure that their demat account, details of which have been provided o cur Comgpany or the Redgestrar account is
active o facilifate the aforamenboned transter. In the avenl that tha Eligibés Equity Sharehodders ars ol atde fo provide ralevant details bo our Company or the Registrar by the end of
e chaar Working Days prios to the |sgue Clasing Date, Rights Entillamants credited to the Demal Suspense Accound shall lapse and exdinguish in dus course and such Eligible Equity
Sharehodder shall not hawve any claim agamst our Cormpany and our Company shall not be Bable o any such Eligeble Equily Sharaholdar inany form or mannar,
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COMPLETION OF DISPATCH OF ISSUE MATERIAL

The dispatch of the Application Form, Letter of Offer dated September 18, 2025 and RE Entitterment lefter ["lssue Material") has been completed on Wednesday, September 24,
2025. In case of Eligible Equity Sharehoéders who have provided their valid e-maill sddress to our Company, the lasue Material hes been sent to their e-mail address and in cases
where Eligibée Equity Sharehciders have not provided their e-mail address, then the Issue Materials, a5 applicable has been physically dispaiched, on a reasonable effor basis, to
the Indian addresses provided by theam,

MAKING OF AN APPLICATION THROUGH THE ASBA PROCESS: An Investar, wishing 1o paricipate mn this Isses through the ASEATacibty, 5 requred 1o have an ASEA enabled
bank account with SCS8a. prior to making the Application, Investors desiring 1o makse an Application in this |ssue through ASBA process, may submil the Application Form i
physical mode 1o the Designated Branches of the SC3E or onling! electronic Application through the websiteof the SC3Bs (f made available by such SCEB) for suthorizing such
ECEE to block Application Money pavabbe an the Application in their respactive ASBA Accounts. Investors should ensure that they have correctly submitted the Application Form
and have provided an authorsation to the SCEE, via the electronic mods, for blocking funds inthe ASBA Account equivaient to the Application Money mentionsd in the Applicetion
Form, A5 the cess may be, at the teme of submission ofthe Application ., For the list of banks which have been nolified by SEBI to act 23 30585 for the ASBA process, please referto
hitfps:Hwoww, sabi.goyinfsebiwebiother CtherAction. doPfdoRecognisedFpisyeskintmid=24,

MAKING OF AN APPLICATION BY ELIGIBLE EQUITY SHAREHOLDERS, ON PLAIN PAPER UNDER ASBA PROCESS: An Eligible Equity Shareholder, in India who is eligible
o apply under the ASEA process may make an application o subscribe fothis Bsue on plain paper in tarms of Regulation 78 of SEBHCDR Regulations in case of non-receipt of
Application Form as detailed above, In such cases of non-receipt of the Application Form through physical defivery (where applicable) and the Eligible Equity Shareholdss, not belng
in & position to abtain i frorm any other source may make an application to subhsoribe to this saue on plain paper with the sams detalls as per the Application Farmthat e available on
the webaiie of the Regisirar, or the Stock Exchange. An Eligitde Equity Shareholder, shall submit the plain paper Application to the Designated Branch of the SCSEB for authorizing
sich SCSB 1o block Application Morey in the =said bank account maintained with the same SCEB, Applications on plain peper will nol B2 accepted from any Eligible Equity
Shareholder, who has nof provided &n Indian address

Please note that in terms of Regulation T8 of SEBI ICDR Regulations, the Eligible Equity Shareholders, who are making the Application on plain paper shall not be enfitled to
renounce thelr Rights Entitlements and should nod whilize the Application Form for any purpese including renunciaticneven if it is received subsequently

TheApplicationon plain paper, duly signed by the Eligibie Equity Shareholder, inaluding jeint holders, in the same order and as per specimen recorded with hisher Bank, must reach
the: office of the Designated Branch of the SC5E before the Issue Closing Date and should contain the following particulars: 1. Name of our Company, being Cool Caps Industries
Lirmited, 2. Mams and address of the Eligitle Equity Sharefodder, including joint holders (in the same onger and a3 per specimen recorded with our Comgany or the Depositoryl; 3
Fodio number {in case of Ellgile Equity Shareholders, who hold Equity Shares in physical form as on Recosd DateVDF and Cllent 10; 4. Expept for Applications on behalf of the
Centrat or State Govermiment, the ressdents of S&kim and the officials appointed by the courts, PAN of the EBaible Equity Shareholder and for egch Eligible Equity Sharehaolder, in
case of joint names, irreapective of the total vales of the Equity Shares applied for pursuant to this lsaue; 5. Mumber of Equity Shares hebd as on Record Diate; 6 Allotment opfion-
only demateriglised form; 7. Mumber of Rights Equity Shares enfifled to; 8. Mumber of Rights Equity Shares applied for within the Rights Enfitiernents; 9, Number of Addifional Righis
Equity Shares appied for, ifany (applicable anly if entire Rights Entdlemenis have been applied forl, 10, Total number of Rights Equity Shares applied far; 11, Tofal Aoplicetion
armaunt paid at the rate of Bs, 17.50 per Rights Equaty Share; 12, Details of the A58A Account such as the 205B aocount number, name, address and branch of the relevant SCSE
13, In case of non-resident Eligibde Equity Shareholders, making an application with an Indian address, details of the NRE/FCHRMRD account such as the account number, name,
addreas and branch of the SCSE wilth which the account is mamtained; 14, Authorisation to the Designated Branch of the SCEB fo block an amaount equinabent 1o the Application
Money in the ASBAAcoount; 15. Signature of the Eligible Equity Shareholder, {in case of joint holders, ko appearin the same segquence and order as they appear in the records of the
SCEBY and 16. A0 such Efigible Equity Shareholders, shall be desmead to have mads the representations, warranfies and agreements set forth in "Restrictions on Purchases and
Resales - Representations, Warranties and Agreements by Purchasers” on page 96 of LOF. and shall include the confirmations as mentioned on page 68 of the LOF

Ifthe sharehoider makes an application using the Application Form as well as plain paper, boththe applications shal be liabée to be rejected at the aption of the issuer,

OVERSEAS SHAREHOLDERS: The distribution of the Lefter of Offer, Application Form and Rights Enfitlernent Letter and any other offering material {collectrvely, the "lssue
Materlals") and issue of Rights Entitlerment as well a3 Rights Equity Shares to persons in certain jursdictions ouiside india mey be restricted by legal requirements prevading in
thiose jursdictons, Persons o whose possession the Letter of Ofer, the Righis Entitlernent Letter or Appiication Farm may come orwho receive Rights Entilement and propose to
renounce of apply for Rights Equity Shares in the [ssue are required to infoem themsetves abowt and observe such restrichons, For mose details, see "Restrictions on Purchases
and Resales" beqinning on page 86 of the LOF. Owr Company is undartaking this Issee on a rights basis to the Elgible Equity Sharsholders and has dispaiched the Application
Fiorm, the Rinhts Entitlement Letter, and olhier lasue material only to email addresses of Eligible Equity Shareholders who heve provided an Indian address to our Company and who
are lncated in junadictons where the offer and sale of the Rights Entdlemend or Rights Securities is permitted under laws of such jurisdictions and doss not result in and may not b2
construed 33, & public offerng in such jurisdictions, In case the Eligible Equity Sharehalders have provided their valid e-mafl address, the lssue material is sent only to thelr valid e
mail address, and in case the Elgible Equity Sharsholders have nod provided their e-mail address, then the Issue material s dispatched, on & reasonabie effort basis. 1o the Indian
addresses provided by them, Invasiors can also access the Letter of Offer. and the Application Form from the websiles of the Registrar to the lssue, our Company, SEBI and the
Slock Exchangs.

NO OFFER IN THE UNITED STATES: The Rights Enttlemenis and the Rights Equily Shares hawve not been, and will ot be, registersd under the ULS, Securities Act of 1933, a5
amended (U5, Securities Act™) and may not be offered or sold within the United States, except pursuant to an exemption from, of in & transaciion nod subject o, the regisiration
requiraments of the U8, Securties Act 2nd applicable state secunties lews. Accordingly, the Rsghta Equity Shares are only being offered and sold in “offshore transactions® as
defined in, and in reliance on, Regulaton & under the LS. Securities Act 1o Eligikds Equity Shareholders iocated in jurisdictions where swech offer and sale is permitted under the laws
of such jurisdiciions, The ofering iowhich the Letterof Offer relates is nol, and under no circumstances st be construed as, an offering of any Rights Enfittemsants or Rights Equity
Shares for saks in the United Slates or a5 & soficitation therein of an offer to buy any of the said securities. Accordimgly, you should not forward or fransmit the Letter of Offer into the
United States at any ime

LAST DATE FOR APPLICATION; The last date for submission of the duly filled in the Application Form or & plain peper Applicaston s Friday, October 24, 2025, |2, Issua Closing Date

If tive Application Form ks not submitted with an SCEB, uploaded with the Stock Exchange and the Applization Money is not blocked with the SCEB, anor before the Issue Clasing
Date or such date as may be extended by our Board or any commities thereof. thesmvitation to offer cantained in the Letier of Offer shall-be deemed to have been dedlinedand our
Board ar any comnuttes thereaf shall be at likery to dispose of the Equity Shares hereby offered, as set out in the section enfited "Terms of the lBsue - Basis of Allotment” on
page B9 afthe LOF

Please note that on the Issue Closing Date, Applications through ASEA process will be uploaded until 5.00 p.m. (Indian Standard Time)or such extended time as permilled by the
atock Exchange

Please ensune thal the Application Form and necessary details are fled in, In place of Apphcation number, Ivestors can mention the meference nurmbes of he e-mad receved rom
Regisirar informing about their Rights Enttement or st eighl dgits of the demal account. Akematively, SCSBS may manbon their infermal referencs number in place of application number
SPECIFIC INVESTORS; The Company conlimms thal no spacific invesions) have been mecognized for the purpose of allsiment in the under-subscribed portion

LISTIMNG: The existing Equity Sharas of cur Company are listed on The Naticnal Stock Exchange of India Limited ("MSE™ or the "Stock Exchange™). Qur Comgpany has receied
"insprinciple” approval from MSE for listing the Rights Equily Shares through their heiter daled September 16, 2025, Dur Company kas made applications to NSE to cbiain trading
approvals for the Righis Enlitlemeants as required under the SEBHCDR Master Circular, For the purpdses of the |ssue, the Designated Skock Exchange s NSE.

DISCLAIMER CLAUSE OF NSE (THE DESIGHATED STOCK EXCHANGE]: Ftis to ba distinctly undersiood thal the permission given by NSE should not i any way be deemsad or
comstrued that the letier of offer has been cleared or approved by WSE nor does it certify the correciness or complefensss of any of the contents of the ketter of offer. The mvestors ars
advised torefer to the |etter of offer for the full text of the 'Diaclaimer Clauss of MSE

CREDIT OF REs NOT AN OFFER; The credit of Righls Entitlernent doss not constifute an offer, Invitation to offer or solicitation for partécipation in the [asue, whether directly or
indiractly, and only dispatch of the lssue Material shell constitute an offer, invitation or solicitation for participation i the Issuein accordance with the terms of the Issus Material
Further, receipl of the [ssue Matenals (mcuding by way of electronic means) will not constitufe an offer, invitation fo or soliciiation by amyone in (i) the United States or i) any
jurisdiction or in any cirsumstances inwhich such an offer, imvitation-or solicitation s unlawful or not authorized ordo any person fowhom it iz unlawhol to make such an offar, invitation
or soficitation. In thoss circumisiances, the Letter of Offer and any other Issue Mateniale must be treated as sent for nformation only and shoutd not be acted upon forsubscription to
Righls Equity Shares and shoulkd not be copied or re-dstribufed, in part or full, Accordingly, persans receiving & copy of the issus Matanals showsd not distbuls or send the ssus
Maternals in orinto any jurisdiction whare bo do so, would or might confravana local secusities laws or raguiations, or would subject our Company or its affiliates 1o any filing or
registration requirement (ather than in India). If |s=ue Material is recaived by any parson in any such jurisdicton or the United Stabes, they must nol seak to subscriba to the Righis
Equity Shares. For moma details, see "Restriclions on Purchases and Resalas™ baginning on pags 96 of the Latter of Offer,

AVAILABILITY OF IS5UE MATERIALS: Investors can access the Letter of Offer, and the Apphcation Form [provided that ihe Eligibla Equily Shareholder is aligible to subscribe to
the Rights Equety Sharas under applicable laws) on the websites of

{1} our Company atwww,coolcapsindustries.in

{ii] the Regisirar at hittps:Yweb.in.mpms.mufg.comidghtsoffersirightsissues-Knowyourapplication.aspx

{al) the Stock Exchange al www.nssindia.com
Shareholders or the persons enlited to receive the rghls entitlerments may obiain copies of the Application Form from the Corporate office of the Company in casa they have not
eCaned he same withan 3 reasonable lirme alter opanng of the nghls Sse,
The Invastars can alsa wisit hitps:iweb.in.mpms.mufg.comfrightsoffers!rightsissues-Knowyourapplication.aspux for accassing Frequenlly asked questions, Updation of e-
mail address! phone o mobile numbes, Updabion of dermal account delaids by Elgible Equily Shassholdérs holding shares in physical form. Sell-atieslad PAN, chenl mastar sheal
and demat account datails by non- resident Eligible Equily Shareholders can be made al hitps:iweb.in.mpms. mufg.comirightsoffersirightsissuas-
Hnowyaurapplication.aspx
It you have qusries ar grevancas in connetlion with the Rights 1ssus, you may contact the Registrar 1o the Issue at delails given below with copy fo Company Secratary at
csi@coolcapsindusiries.in

(¢) MUFG =

MUFG Intime India Private Limited (Formerly Link Intime India Private Limited)

=101, 247 Park, 151 Floor, L B S Marg, Vighrodl (West), Mumba: 200083, (Maharashira), [ndia
Telaphone Mumber: +31 810 817 4340

Weabsite: sweanwin mpms mulg. com

E-mail: coalcapsindusines nghisgin mpms mulg.com

Contact Person: Shanll Gopaiknshnan

SEBI Regisiration No.: INRDODDD405E

All grievances relating to the ASBA process may be addressed o the Begisteas to the Isswe, with a copy to the SCSE, giving full details such as name, address of the Applcant,

contact numbers), E-mail address of e solefirst holder, Tolo number or demat account, number of Righls Equity Shares applied for, amount blocked, ASBAAccount number and

the: Designated Branch of the SCSE where the Application Form, or the piain paper application, as the case may be, wag submitted by the Investors atang with a pholocopy of the
acknowledgment slip

For Cool Caps Industries Limited

Sdi-

Arijit Ghosh,

Company Secretary & Compliance Of?cer

Place: Kaolkata, West Bengal
Date: September 25, 2025
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IDEI BANK LIMITED, NPA MANAGEMENT GROUP, IBU GIFT CITY ERANCH,
IFSC BANKING UNIT, UNIT NO 1402, 14TH FLOOR, SIGNATURE TOWER,

@ DB s

CIN: LB5190MA2004G011 28838

BLOCHK 13, ROAD- IC, ZONE-1, GIFT SEZ, GIFT CITY, GANDHINAGAR
PIN :382355, GUJARAT
[Telephone: 079 - 66759928,/ 079-66759930]

Redemption Motice for Immovable Secured Assets of Kwality Dairy Products FZE (Borrower) situated at Khasra No-
4072/243 |, 4071/243, 4070,/243 & 4069,/243, situated In colony known as Golden Park on Rampura Road, village
Bassail Darapur, Delhi under SARFAES] Act, 2002

Public Notice For E-Auction For Sale of Immovable Properties

ale of Immovable property mortgaged to [IFL Home Finance Limited (IIFL HFL) Corporate Office at Plot No.98, Udyog Vihar, Phase-IV, Gurgaon-122015.
(Haryana) and Branch Office at:- 30 /30E, Upper Ground Floor, Shivaji Marg, New Delhi - 110015 under the Securitisation and Reconstruction of Financial
Assets and Enforcement of Security Interest Act, 2002 (hereinafter "Act"). Whereas the Authorized Officer ("AQ") of IIFL-HFL had taken the possession of the
following property/ies pursuant to the notice issued U/S 13(2) of the Act in the following loan accounts/prospect nos. with a right to sell the same on "AS IS
WHERE IS BASIS, AS IS WHAT IS BASIS AND WITHOUT RECOURSE BASIS" for realization of [IFL-HFL's dues, The Sale will be done by the undersigned
through e-auction platform provided at the website: www.iiflonehome.com

Borrower(s) / Demand Notice Description of the Inmovable Date of Symbolic

Reserve Price

The undersigned @5 an Authorsed. Officer of 1081 Bank, in éxescse of powers conferred under Section LE012) the
Securitisation and Reconstruction of Financial Assets and Enforcement of Securty Interest Act 2002 {the Act), issued
Demand Motice under Section 1302} of the Act read with Rule 2 of the Security Interest (enforcoment) Rulas 2002 (e Hules)
dated September 27, 2018 o vou/ M5 Bwality Dairy Produsts FZE (the borrower) o repay the amount mentionad in the
Motice being USD 12,754,334.99 (USD Dollar Taelva Millkon Seven hundead and Fifly Four Thousand Thrae Hundroed and
Thirty Four and Cents Ninety Mine only) towards the outstanding dues in respect of the Loans as on September 01, 2018,
together with further inferest thereon with effect from September 01, 2018 within 80 days from the date of the said notice, As
wal, B/s Kwality Dairy Products FZE (the borrower) falled to repay the aforesaid amaunt, the undersigned in exerciae of
powers conferred under Section 132 (<) of the Act read with the Rules 8{ 1) of the Rules, took over the possession (physical) of
the iImmavabie secured assets of you (the borrower) situated at Municipal No. W 35-A measuring 19 Biswas |.e. 950 sq,
yards, bearing Khasra No-d072/243 , 4071243, 4070/243 & 4063/243, situated in colony known as Golden Park on
Rampura Road, village Bassal Darapur, Delhl, on Gotoksar 1¥, 2020, the detalls of Immovable secured assets mentioned in
Annexure hereto, The undersigned has issued the Possession Notice in compliance of rule 8 (1) Rule 8{2)of the Rules,
Pursuant 1o taking over possession of the immovable secured assets of you, the undersigned propese to sall them,
Accordingly, notice is hereby given to you under Rubas B(G) of the Rulas that the immovable secured assel mantioned in
Annexure hereto shall be sold after 30 days from the date of vour receipt of this notice by adopting any of the following
methods mentionad in Rule 8[5) of the Rules, ie.;
ial by obtaining quaotations from the parties dealing in the secured assets or otherwise interested in buying such assets; or
(o) B inviting tendars iram the pubdic or
ic] by holding public anction including through e-auction mode; or
id) by priviate treaty,
However, you may pay the entire cutstanding dues-of USD 12,754,334.99 (USD Dollar Twebve Miltien Seven hundred and Fitty
Four Thousand Three Hundred and Thirty Four and Cents Minety Nine only) together with further interest thereogn with effect
from Saptomber 01, 20018 and take Back the possession of he immoeable sacumd assels in question within tme lmit
specified herain above, demanded in the notice dated September 27, 2018 and In Possession Notice dated Juky 02, 2019
(puilished on Jurss 28,2019 in 2 rows papers viz, Busingss Standand, Delhi MCR English edition and Business Standard,
Deihi NCR, Hindi edition] together with further Interest thereon with effect from Seplember 01, 2018 within the sakd 30 days
from the date of your recaipt of this Notice, the undarsigned would be at liberty to procesd with the sale of the said immiovable
securad assets by adopting any of the aforesald methiods as may be requined in the best interest of IDBI Bank,
Please nobe that this noticd is Issuad tovol intermes of the Rule 8067 of the Rules.
Yours Faithfully
Authorised Offlcer,
IDBI Bank Limited
Since the addresses has svoided the service of natide, tha same is hereby published in térmvs of Sub Rule 3 of Rule 3w
prowiso (o Aule 3 of Security Interest (Enfoscament) Bules 2002
ANNEELRE
i Detsils of the immovable secured assats)
Property beanng Municipal Mo, WZ 35-A measuning 19 Biswas bLe, 950 sq, vard, bearng Khasra No-407 27243, 4071/243,
4070243 & A069,/243, situated in colony known as Golden Park on Rampura Road, village Bassal Darapur, Balhi and
bounded as under

East | Road

Wesl | OthersProperty
Morth | Property of Ashok Kumar Jain
Sduth CHhers Propariy

Tagether with all hulldings and structures theraon and all plant and machinery attached to the earth or permanantly fastensad
toanything attachad to the earth.

Co- Borrower (s)/ Date and Amount property/ Secured Asset Possession
Guarantor/ 27-May-2025 All that part and parcel of the property 05-Aug-2025 Rs. 1,30,55,000/- (Rupees
Legal Heir Rs.1,23,56,804/- | bearing Entire Basement floor infof the “Total Outstanding as | O Crore Thirty Lakn Fifty
1. Mrs. Sasmita Sarangi | . \xuPees One Crore | said Property bearing No A-1/175,| o Date 18-Sep-2025 |- Five Thousand Only) _

Twenty Three Lakh Fifty
Six Thousand Eight
Hundred and Four Only)

Safdarjung Enclave, New Delhi, 110029,
except Store No. 1, 2 and 3 but the pas-

Akhtar , 2. Niwesh Tech
Private Limited, 3. Mr.

Rs. 1,25,64,491/-

Earnest Money Deposit
(Rupees One Crore

(EMD) Rs. 13,05,500/-

Shamim Akhtar Tamanna : sage on the staircase is included in com-| Twenty Five Lakh Sixty .
4. Miss. Nishka Akhtar Bid ll_‘E\sc.rgabsoeo%rJ\I?unt mon area for everyone. Area Admeasuring| Four Thousand Four (R:lpee_?h Thlﬂean!_akh
(Prospect No IL10556738, (Rupees Two (In Sq. Ft): Property Type: Area| Hundred and Ninety 'V: douza(g I ve
IL10979547) Lakh Only) _Admeasuring Property Area: 2700.00 One Only) undred Only)
Date of Inspection of property EMD Last Date Date/ Time of E-Auction

30-Oct-2025 1100 hrs -1400 hrs 31-0ct-2025 till 5 pm. 03-Nov-2025 1100 hrs.-1300 hrs.

Mode of Payment :-EMD payments are to be made vide online mode only. To make payments you have to visit https://www.iiflonehome.com and pay through
link available for the property/ Secured Asset only.,

Note: Payment link for each property/ Secured Asset is different. Ensure you are using link of the property/ Secured Asset you intend to buy vide public auc-
tion.For Balance Payment - Login https://www.iiflonehome.com >My Bid >Pay Balance Amount.

Important Information: This auction is published basis possession vide Sec 13 (4) of SARFAESI Act. Physical possession will be offered post receiv-
ing of Section -14 order as per process laid down under SARFAESI Act and as and when physical possession will be taken. Bidder shall do neces-
sary due-diligence in respect of documents and legality before participating in auction proceedings

NORTHERN RAILWAY

E-TENDER NOTICE

The 5r. Dhiaional Commercial Manages ™S, Morthern Raitway, Delhd Division, MNew Delhi invites e-tender through IRERS
{hitps flireps.gov.ind) far allodment of contracts of General Minor Linds {GMUs | Catering Units al following railway slabions

MNIT No. Type of Station and Resarved Date & Time for
Units for category E-Tender Opening

Clg-ANVT-GMU-24-25; Cig-ANVT-GMU-34-25, | Ganeral (09 General & 01

Cig-ANVT-GML-35-25, Cig-ANYT-GRU-Z7-25, Minior Genaral Waomen = .

Ctg-ANVT-GMU-25-25, Cig-ANVT-GMU-23-25, Uniits Totad (10} General Minor Units ':'“1- fl.%ﬁtfrg at

Clg-ANVT-GMUL37-25, Cig-ANVT-GMU-33-25, | (GMUs) | {(GMUs) at Anand Vikiar Terminal - :

Clg-ANVT-GMU-36-25, Cig-ANYT-GMU-26-25, Railway Station

Ctg-NDLS-GMU-16-25, Clg-NDLS-GMU-06-25, | General (15 General & (7 General

Cro-MOLS-GMU-10-25, Clg-NDLS-GMU-12-25, Minor Wormen)}= Tolal (22} Ganaral

Ctg-NDLS-GMU-17-25, Ctg-NDLS-GMU-10-25, Units Minaor Uinits (GhLs) at

Ctg-NDLS-GMU-01-25 Clg-NDLS-GMU-09-25, | (GMUs) Wew Diethi Railway Station 17.10.2025 at

Ctg-NOLS-GMU-20-25, Clg-NDLS-GMU-04.25, 15:00 his.

Cig-NDLS-GMU-07-25, Ctg-NDLS-GMU-08-25, Cig-NDLS-GMU-02-25, Cig-NOLS-GMLU-11-25,

Ctg-NDLS-GMU-15-25, Ctg-NDLS-GMU-03-25, Ctg-NDLS-GMU-22-25, Cig-NDLS-GMU-21-25,

Clg-NDLS-GMU-18-25, Clg-NDLS-GMU-14-25, Clg-NDLS-GMU-13-25, Clg-NDLS-GMU-05-25,

Clg-DLI-GMU-28-25, Clg-DLI-GML-30-25, Genearal {02 General & 03 General Wormen) -

Ctg-DLI-GMLI-29-25, Cto-DLI-GMU-32-25, | Minor Units | Total (05) General Minor Uniits 1eilate ot

Ctg-OLI-GMU-31-25, (GMUS) (GMUs) at Old Delh Railway Station 3:00 hrs

Website particulars where complete details of E-Tender can be seen hitps:llireps.gov.in{E-Tender}

SERVING CUSTOMERS WITH A SMILE 2950/2025

E-AUCTION SALE NOTICE

(Under regulation 32 & 33 of IBBI (Liquidation Process) Regulations, 2016
FUTURE RETAIL LIMITED (IN LIQUIDATION)

Date & Time of Auction: 4" October, 2025 from 12 PM to 2 PM,

prescribed mode of payment.

1. For participating in e-auction, Intending bidders required to register their details with the Service Provider https://lwww. iiflonehome.com well in
advance and has to create the login account, login ID and password. Intending bidders have to submit/ send their "Tender FORM" along with the pay-
ment details towards EMD, copy of the KYC and PAN card at the above mentioned Branch Office.

2. The bidders shall improve their offer in multiple of amount mentioned under the column "Bid Increase Amount". In case bid is placed in the last 5
minutes of the closing time of the auction, the closing time will automatically get extended for 5 minutes.

3. The successful bidder should deposit 25% of the bid amount (after adjusting EMD) within 24 hours of the acceptance of bid price by the AO and the
balance 75% of the bid amount within 15 days from the date of confirmation of sale by the secured creditor. All deposit and payment shall be in the

4. The purchaser has to bear the cess, applicable stamp duty, fees, and any other statutory dues or other dues like municipal tax, electricity charges,
land and all other incidental costs, charges including all taxes and rates outgoings relating to the property.

5. The purchaser has to pay TDS application to the transaction/payment of sale amount and submit the TDS certificate with IIFL HFL.

6. Bidders are advised to go through the website https: //www.iiflonehome.com and https://www.iifl.com/home-loans/properties-for-auction for
detailed terms and conditions of auction sale & auction application form before submitting their Bids for taking part in the e-auction sale proceedings.

7. For details, help procedure and online training on e-auction prospective bidders may contact the service provider E mail ID:- care@iiflonehome.com,
Support Helpline Numbers:@1800 2672 499.

8. Forany query related to Property details, Inspection of Property and Online bid etc. call IIFL HFL toll free no. 1800 2672 499 from 09:30 hrs to 18:00
hrs between Monday to Friday or write to email:- care@iiflonehome.com

9. Notice is hereby given to above said borrowers to collect the household articles, which were lying in the secured asset at the time of taking physical
possession within 7 days, otherwise IIFL-HFL shall not be responsible for any loss of property under the circumstances.

10. Further the notice is hereby given to the Borrower/s, that in case they fail to collect the above said articles same shall be sold in accordance with Law.

11. In case of default in payment at any stage by the successful bidder / auction purchaser within the above stipulated time, the sale will be cancelled and
the amount already paid will be forfeited (including EMD) and the property will be again put to sale.

12. AO reserves the rights to postpone/cancel or vary the terms and condition of tender/auction without assigning any reason thereof. In case of any dis-
pute in tender/Auction, the decision of AO of IIFL-HFL will be final.

STATUTARY 30 DAYS SALE NOTICE UNDER RULE 8 (6) OF THE SARFAESI ACT, 2002
The Borrower are hereby notified to pay the sum as mentioned above along with upto dated interest and ancillary expenses before the date of
Tender/Auction, failing which the property will be auctioned/sold and balance dues if any will be recovered with interest and cost.

Terms and Conditions:-

Place:-Delhi, Date: 25-09-2025

Sd/- Authorised Officer, lIFL Home Finance Limited.

PUBLIC NOTICE
KAJARIA CERAMIC LTD.

NOTICE |5 HEREBY GIVEN THAT FOLID
HO 00022515, SHARE CERTIFICATE(S)
HO._315 FOR 1000 EQUITY SHARES
OF R5.1/- [RUPEES OHE OHLY) EACH
BEARING DISTINCTIVE  NOS-156621755
T 156622754 OF KAJARIA CERAMIC LTD.,
REGISTERED N THE NAME OF RAVIMDRA
MATH MEHBOTRAHASHANE BEER LOST HAS/
HOVE APPLIED TO- THE COMPANY TO ISSUE
DUFPLICATE  CERTIFIGATELS). ANY  PERSOM
WHO HAS'HAVE ANY CLAIM IN RESPECT OF
THE SAID SHARES CERTIFICATE{S) SHOULD
LODGE SUCH CLAIM WITH THE COMPANY
AT TS REGISTERED DFFICE- SF-11, Sacond
Foor, JMD Regent Plaza, Mehrasll Gurgacn
Road, Villags - Sikandenpur, Ghasi. Gurugram,
Haryara, 122001, WITHIN 15 DAYS OF THE
PUBLICATION OF THIS MNOTIGE, :AFTER
WHIGH MO CLAIM WILL BE ENTERTAINED
AND THE COMPANY WILL PROCEED TO ISSUE
DUPLICATE SHARE CERTIFICATE[S).

Name: Rama Mahrodra

Dizbe: 24.00.2025
Place: Hargana

HINDUJA HOUSING FINANCE LIMITED

Corporate Office: No. 167-169, 2nd Floor, Anna Salai, Saidapet, Chennai-600015.

| @&

HOWUSIMNG FINARCE

Branch Office: F8, First Floor, Mahalaxmi Metro Tower, Sector 4, Vaishali,
Ghaziabad, 201019 Email: auction@hindujahousingfinance.com
RRM - Amit Kaushik ¢ ARM - Shashi Mishra
CLM - Satyam Gupta - Mob. No. 8006600745 « CLM - Nikhil Narayan Arora - 9079634624

PUBLIC NOTICE OF PHYSICAL POSSESSION OF IMMOVABLE PROPERTY

‘obe GLOBE INTERNATIONAL CARRIERS LIMITED
CIN: L60232R)2010PLCO31380

Regd. Office: 301-306, Prakash Deep Complex, Near Mayank Trade Centre
Station Road, Jaipur- 302006, Tel: 0141- 2361794, 2368794, 4083700
Email: info@gicl.co | Website: www.gicl.co

NOTICE OF RECORD DATE

Motice is hereby given that the Company has fixed Wednesday, 15th

October, 2025 as the 'Record Date’ for the following purposes:

.. Sub-division [ Split of Equity Shares from the face value of Rs. 10/-
(Rupees Ten only) each to Rs. %- (Rupees Five only) each.

ii. lssue of Bonus Equity Shares (post sub-division [/ split) in proportion
of 1:1 i.e., 1 (One} new fully paid-up equity share of Rs. §- {Rupees
Five only) each for every 1 (One) existing fully paid-up eguity share
of Rs. ¥- (Rupees Five Only) each.

The Bonus Shares shall be allotted to the members of the Company

whose names appear in the Register of Members / Register of

Beneficial Owners maintained by the Depositories, as on the Record

Date and shail rank pari-passu in all respects with the existing fully

paid-up equity shares of the Company.

Pursuant to the SEBI {Issue of Capital and Disclosure Requirements)

Regulations, 2018 new Bonus share shal| be allotted in dematerialised

form only, With respect to the members holding shares in physical

form who have not provided their demat account details to the

Company / RTA, the Shares shall be credited in dematerialised form to

the suspense accounts of the Company.

For GLOBE INTERNATIONAL CARRIERS LIMITED
Sd/f-
Annu Khandelwal
Company Secretary & Compliance Officer

Place: Jaipur
Date: 25th September, 2025

DEMAMD NOTICE
UNMDE

(T8 HDB FINANCIAL SERVICES LIMITE

Regd. Dffice: “Rodhike”, Tnd Floog, Lew Gorden Rood, Hovrangpuro, Abmadabd -
380009 Bromch Office:HDB Finonciol Services Limited, Khosra No 47, Behind Ox Ford
School, Vikaspuri Delhi 110018

CTION
13{2) OF THE

To, 1.Mr. BRIJESHKUMAR 2.Mrs. MUNESH MUNESH

Both at: VILLAGE DHOOM MANIKPUR, JON SAMANA, GAUTAM BUDDHA NAGAR, UP 203207,

Metro, Greater Noida, Uttar Pradesh , India - 203207 LAN:-DL/SDR/SDRA/A000001226
Whereas vide Order dated- 6/19/2025 passed by Ld. Additional District Magistrate, Noida the physical
possession of the property being All that piece and parcel of Portion Bearing Entire Part of Property
Khasra No 1421, Shyam Vihar Colony,Pargana and Tehsil Dadri District Gautam Buddha Nagar,Green
Valley School, Greater Noida, Uttar Pradesh, 203207, Pargana and Tehsil Dadri District Gautam Buddha
Nagar, Green Valley School, Metro, Ghaziabad, Uttar Pradesh, India - 203207 has been taken over by
M/s Hinduja Housing Finance Ltd. on 18-09-2025.

To, 1.Mr. SHARIFALI 2. Mr. SHAMASHAMA

Both at: TAJ HIGHWAY NEAR KHAJUR YUSUFPUR CHAK SHABERI GAUTAM BUDH NAGAR

NOIDA, TAJ HIGHWAY NEAR KHAJUR YUSUFPUR CHAK SHABERI GAUTAM BUDH NAGAR

NOIDA, Metro, Ghaziabad, Uttar Pradesh, India-201301 LAN:- DL/DEL/LXND/A000000544
Whereas vide Order dated- 3/31/2025 passed by Ld. Additional District Magistrate, Noida the physical
possession of the property being All that piece and parcel of Portion Bearing KHASRA NUMBER-134
VIKAS ENCLAVE COLONY VILLAGE YUSUFPUR CHAKSHABERI PRAGNA VAH TEHSIL DADRI GB
NAGAR, VIKAS ENCLAVE COLONY, Metro, Noida, Uttar Pradesh, India - 201301 has been taken over
by M/s Hinduja Housing Finance Ltd. on 18-09-2025.

Liquidator of Future Retail Limited ("FRL") hereby invites, Eligible Bidder(s) for participation in
E-auction Sale of Assels of FREL, listed herain, on 'As is Where is, Whatever There is and VWithout

Recourse' basis as per the auction schedule stated herein and as per the detailed terms,
conditions & process listed in Bid Document which can be downloaded from
https:/fibbi.baanknet.com/ or can be obtained by sending an email to frl.eauctionf@gmail.com

Lot No. ASSET RESERVE PRICE (INR) EMD (INR)

29 Trademarks/ Brands
Big Bazaar, Fashion Big Bazaar,

15,028,520, 000/- 1,55,85.000/-

and Foodhall
Auction Timelines:
S.Mo. Event Description Date
1 | Issuance of Auction Advertisement 25" September, 2025

e o

2 |Due fou:genr:e By Bidders

Last date of submission of Bid Documents, including Bid
3 | Eligibility Documents and 294 Eligibility and EMD by the
gualified bidders

4 | Date of e-auction October 4", 2025

*Excluding taxes, levies, charges, duties, lransfer fees, stamp duly, registration fees, premiums,
etc. No representation as to warranties and indemnities shall be made,

Important Notes:
1. The sale of assets through E-Auction will be conducted strictly on "AS IS WHERE IS", "AS IS
WHAT IS" and "WHATEVER THERE IS BASIS" and "WITHOUT RECOURSE BASIS".

2. The sale shall be subject to provisions of Insclvency and Bankruptcy Cede, 2016 and
Liquidation regulations made thereunder. All claims in respect of any liability of the CD (Future
Retail Limited) prior lo auction date shall be dealt accordingly. All claims/liabilities in respect of
assets under auction after auction date shall ba sole responsibility of the successful bidder.

3. The Complete E-Auction process document containing details of the Assets, online e- auction
Bid Form, Declaration and Undertaking Form, General Terms and Conditions of online auction
sale are available on website https:/fibbi.baanknet.com/.

4. Prospective bidders shall deposit the Earnest Money Deposit (EMD) through their own e-
wallet account on the https://ibbi.baanknet.com/ paortal.

5. As per proviso to section 35(1) (f) of the Code, the interested bidder shall not be eligible to
submit a bid if it fails to meet the eligibility criteria as set out in section 28A of the Code (as
amended from time to time ) and other eligibility conditions.

6. The EMD of the Successful Bidder shall be retained towards part sale consideration and the
EMD of unsuccessful bidders shall be refunded without any interest, bank charges and any
other charges. The EMD shall not bear any interest.

7. Interested applicants are required to submit requisite documents and deposit EMD amount on
https:/libbi.baanknet.com/ by logging into the portal as buyer, and also required to submit
the eligibility document in the same portal.

8. Prospective bidders shall submit an undertaking that they do not suffer from any ineligibility
under section 294 of the Code to the extent applicable and that if found ineligible at any stage,
the earnest money deposited shall be forfeited.

9, The Successful Auction bidder shall provide balance sale consideration within 30 days from
the date of issuance of Letter of Intent by the Liquidator. Payments made after 30 days but
before 90 days shall altract interest at the rate of 12%. S

Sanjay Gupta

IBBI Req. No: IBBI/IPA-002/IP-N00982-C01/2017-2018/10354
Ligquidator — Future Retail Limited

Registered Email: sanjay@sgaindia.in

Correspondence Email: frl.eauction@gmail.com

Address: Primus Insolvency Resolution and Valuation Pvt Ltd,
D-58, Defence Colony, 3" Floor, New Delhi — 110024,

Mobile No. 9540007506

= oo, e e

30" September, 2025
October 1%, 2025

Date: 25" September, 2025
Place: New Delhi

Before the Central Government
Registrar of Companies, Delhi
In the mealter of sub-section (3) of Seclion
13 of Limitad Liability Partnership Act,
2008 and rule 17 of tha Limiled
Liabiity Parmarship Rules, 2004
In the matter of the Limited Liakiity
Fartniership Act, 2008, Section 13 (3]
AMD In tha mallar ol SMARTHOVA
SOFTWARES LLP (AAI-3425) having
its registerad office at Filat Mo-
742 Pockel-03 Akshardham Apariment
Dwarka Sec-19, South West Delhi,
Sauth West Dedhi, Dadhi; Indsa, 110075
Patitionar Notloe is hereby given to the
General Public that the LLP proposas to
make & pelltion o F'lﬁglﬁ'ifﬂl al
Companies, Delhi under saction 13 (3)
of the Limited Liability Parinership Act,
2008 seeking permission 10 change s
Registered office from tha Mational
Capital Territory of Delhi o the state

of Rajasthan.

Any person whose interest is Hkely to be
affeclad by the proposed changs of the
reqgisterad office of the LLP may deliver
or causae to be delivered or send by
Registerad post of his/her objections
suppaorted by an affidavit stating the
nature of kisther inferesl and grounds
of ppposition supported by an affidawvit
ta the Registrar of Companies, Delhi,
within 21 ( twenty one} days from the date
of publication of this notice with a copy
to the politionar LLP al ils registered
office at the address menticned abowve

Far and on behalf of

SMARTNOVA SOFTWARES LLP
AAJESH SONI

Date : 25.09.2025 [Designated Partner)
Ptace: Delh DPIN: 07733518

ing

0120-6651214

Y For All Advertisement Book
Call

A

To, 1.Mr. HARPALSINGH  2.Mr. MANJU.
Both at: MAHAMEDHA WALI GALI, AGRAWAL COLONY SURAJPUR, Metro, Noida, Uttar
Pradesh, India-201306 LAN:-DL/UTM/UTTM/A000000224
Whereas vide Order dated- 3/24/2025 passed by Ld. Additional District Magistrate, Noida the physical
possession of the property being All that piece and parcel of Portion Bearing Khasra Number 690, Village
Tilpata Karanwas, Pargan & Tehsil Dadri Distt Gautam Budh Nagar Uttar Pardesh 201306, GAUTAM
BUDH NAGAR, Metro, Noida, Uttar Pradesh, India - 201306 has been taken over by M/s Hinduja Housing
Finance Ltd. on 18-09-2025.

To, 1.Mr. SAVITACHAUDHARI 2.Mr. AANAND KUMAR
Both at: KHASRA NO 1678, CHHAPRAULA GB NAGAR UP, NEAR VAYU CNCLAVE PHSE 2,
Metro, Dadri, Uttar Pradesh, India-201009 LAN:- DL/DEL/LXND/A000001356
Whereas vide Order dated- 3/24/2025 passed by Ld. Additional District Magistrate, Noida the physical
possession of the property being All that piece and parcel of Portion Bearing KHASRA NO 1678,
VILLAGE CHHAPRAULA DADRI GAUTAM BUDDHA NAGAR, Metro, Dadri, Uttar Pradesh, India -
203207 has been taken over by M/s Hinduja Housing Finance Ltd. on 18-09-2025.

To, 1.Mr. Nadeem Nadeem 2. Mrs. Khushbu Khushbu
Both at: HNo. 981 Mohalla Adarsh Nagar Ghaziabad, Adarsh Nagar Ghaziabad, Metro, Ghaziabad,
Uttar Pradesh, India - 201206 LAN:- DL/DEL/LXND/A000000955
Whereas vide Order dated- 3/5/2024 passed by Ld. Additional District Magistrate, Noida the physical
possession of the property being All that piece and parcel of Portion Bearing Khasra No. 1757 Village
Sarna Mohalla Preet Vihar Muradnagar Ghaziabad, Muradnagar Ghaziabad, Metro, Ghaziabad, Uttar
Pradesh, India-201001 has been taken over by M/s Hinduja Housing Finance Ltd. on 18-09-2025.

The borrowers in particular and the public in general are hereby ggutioned not to deal with the property
and any dealings with the property will be subject to the charg s Hinduja Housing Finance Ltd.

Date: 25.09.2025, Place: Ghaziabad Authoris ficer, Hinduja Housing Finance Limited

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
M/S BAREILLY HIGHWAYS PROJECT LIMITED
OFERATING IN BUSINESS OF BUILDING OF
COMPLETE CONSTRUCTIONS IN NEW ASHOK NAGAR, NEW DELHI
(Lnder sub-regulation (1) of reguiation 364 of the Insclvency and Bankruptcy Board
of Indaa {Insolvency Resalulion Process for Gomporals Persons) Regulations, 2016)

RELEVANT PARTICULARS

M.z Barailly Highways Project Limited
FAN — ARECE12256
|EIN — U45204DL2010PLC203042
B-Z%2, Chandra Kanda Comples, Shog No. 2 & 3,
Muar Metro Pillar Mo, 161, New Ashok Nagar,
KEW DELHI. Deihi, India - 113096

ol Avaikabie

Audited Balance Sheet for FY 2024 -25 reflacts
Froparty Mlant & Equipment valued at As.17.67
Lakhks & Intangible assets under developments
_|amounting to Rs. 4,07,661.17 Lakhs.
It was a terminated road project of Bareilly-
Sitapur section of NH-24 fram Km 262000 1o

Fim 413200 in the ' Stata of Liar Pradesh.

6 |Cuantity and value of man producis’ |NA

services sold in kast fnanclal year

T |Mumbser of emphoyees’ workmen |
8. |Further deta#s inclading last available | Balarce Sheet for FY 2023-24
fnancial statements (with schedules) |Balances Shest for FY 2024-25
ol twi years, ils of creditors an wwnw.stalwartipp.com
awailable at URL:
9. |Elgbility for resshutsan apolicants Letails cam b downlogded rom
under secton 25{2)M) of he Gode &5 whwastalwartipg.com

dedilanle at LIAL

10| Last date for recelnt of expression of
_interest
11, | Dabe af issws of provisional sl o
prospaciive resalulion applicants

12| Last date for sudmisseon of
obgacilons to provisional st

13.| Cata of izswa of final list of
prospective resolution applicants
14| Date af issue of infarrmatian
memorandurm, avaiuafion matrix and
ridueast foo rasalutian plans
prospaciive mealulion applicants

15, Last date Tor subsmigsaon of
resHutian plans

1. |Mams of the corporate delitar along
with FAM & CINS LLP Wa

2. |Address of the registered oilkce

4. |UAL o wensie
4 |Datails of place whene majorty of
fiead assets aré located

A. |Installed capacity of main producis
SErvicus

Mot Availabia

10% October, 2025

18* Octaber, 2025

237 Dctober, 2035

071% Movembsar, 2025

03" Nowambier, 2025

05* Decembar, 2025

Through erall 35 wel &5 throwgh Hard copies bo
be submitied &l

STALWART RESDLUTION PROFESSIONAL LLP
5073, Falampura. Dethl = 110034,

cimp EhplEgmail com

16.|Process emall ik 1o subimis
Expresssan of Intaresd

CMA Sandoep Goel

Resolution Professional

Feg, Mo IBEBRPA-DDEIFP-HO007 3201 F-2098M1 0583
AFANo MG 1EEED1/A00626/ 301 302 valid uplo 30062026
Regd. Address: SD-75, Pilwmpura, Dalhi <110034

Far Mi's Bargily Highways Project Limited (Undar CIRP)

Date: 28-09-2025
Flace: New Dalhl

ou the telmw mentioned bomower, co-bomowers and guarantors have evaled koan(s)f financial
faciltylies) from HDB Fmancial Servicas Limited by mortgaging your immovable propedies
{securities) and defaulted i repayment of the same. Consequent to your defaults your lozn was
clazsified s nor-performing asset. Subsagquently, the Company hasissued demand nolics under
Swection 1302} of The Securbzation And Reconsinuchon of Financlal Azsel and Enforcament of
Security Inferest Act, 2002 (the Actl, the canterds of which-are being publshed herawith &5 per
seclion 132 of the act read with Rule 3{1) of The Sacurily inferast (Enforcement] Riiles, 2002 as
and by way of alternate senvice wpon you, Details of the borrowers, co-bormowers, [oan aocownt
no,. logn amount, demand nobice under saction 112 dale, amount claimed in the nolica. NP4
date and sacurllies are givan as under

11 HAME AND ADDRESS OF THE BORROWERTCO-BORROWERIGUARANTOR; 2} LOAN
ACCOUNT HUMBER; 3} LOAN AMOUNT,; 4) DATE OF DEMAND NOTICE; 5] CLAIMED AMOUNT
IMINA; 4) DETAILS OF SECURITIES; T} NPA

Mame O The Borrower & Co-Borrawers PARAS BATRA B-115, GIF BA MALVIYA MAGAR MEW
DELHI-110017 DELHIAnd Also FUT. KD, 2, D88 LOWER GROUMD FLOOR MALVIYANAGAR MEW
DELHI-T1001 TASHOK BATRA B-115. GROUND FLOCR MALVIYA NAGAR DELHI DELH| DELHI-
TI001T DELHI ANITA BATRA B-115, GROUND FLODR MALYIYA MAGAR DELHI DELHE1IDITT
DELHI, LOAN ACCOUNT NO, 3053056'LOAN AMOUNT: Rs 2042525 [Rupees Twenly Lakns Forly
T Thauaand Mine Hurdrad Twenty Face Only ) By loan account number 3055056 DEMAND ROTICE
DATE: 15052025 AMOUNT C ED:Rs 651563 67 (Rup=es S Lakh Fifty One Thousand Fee
Hurdrad & Sty Thres - Paise Saty Saven Only) asof O8.080.2025 and futura contraciual inderast till
actual raalization logathear wilh incidental expenses, cost and charges elc. NPA Date ; 02.09. 2035
DETAILS OF SECURITY. &1 Thal Pecs Ard Pancal OF Reamdunil Private Baaring Mo 2 [Bcing Man
Road) in The Lawer Grourd Fioor, Measurng 600 3q Fy Infof The Sakl Propary Bearing No D-83
Erected Oin A Plog OF Lard Measuring 289 Sq Yands Siuated At & alviya Nager, Mew Defhi-110017
Mame Of The Barrower & Co-Borrawera; DEE & ES5 SECURITY SYSTEMEHOUSE NO 874 AR
MNEW KO- 732 SHIV MAGAR GURGAON GURGAOH-122001 HARYAMAARD A=oPROPERTY
BEARING MOD. 53 & 385 PART OF KHASRA NO. 13711272, SITUATED AT KADIPLUR, TEHSL
GLIRGADN, HARYANA GLRGADN- 122001 DEEPAE YADMVHOLISE KO 574 A/23 NEWND 732 SHIY
NAGAR GURGADN - GURGADN HARYANA- 172001 3HANT| SARUPHOUZE NO 7430035 GALI KO 1
SHIV NAGAR GURGADN GURGAON HARYANA- 122001 SAVTRI SHANTESARUPHCUSE NO 9T
A/22 KEW NG 732 5HIY NAGAR GURGADH GURGACH HARYANA- 122001 SHANT| SARUPH.NO-
§74-A/272 STREET ROAD LAME PATAUDI ROAD MEAR SHIV NAGAR FLOOR MILL WILL SHIVAH
HNAGAR GURGADM-1Z2001 HARYANASAVITRI SWARGOPH WO-ARE STREET ROAD LANE
PFATUDH! MAGAR MEAR SHIY MAGAR FLOUR MILL VILL SHIVAJ KAGAR GURGACMN-1220M
HARYAMNA LOAN ACCOUNT NO.: 4527387 REFATSHLOAN AMOUNT:Rs 100000 (Rupses One
Lakh Only} by loan account numbsar 4527387 and {o tha tume of Rs 2657500/~ (Rupeas Tweanby Six
Lakhs Filly Saven Thousand Five Hundrad Crfty) By loan account rumber 8678752 DEMAMD ROTICE
DATE: 15082025, AMOUNT CLAIMED: Rs 273479327 (Rupets Twanly Sewan Lakh Thiry Four
Thousarnd Seven Hundred & Minety Thres - Paise Twﬁlﬁawh Crily] ag of 09,08 2025 and fubyre
contrachsal irmerest 8 achual realization fogsthar with Incidenial expenses, cost and charges elc., NPA
Date : 0002025, DETAILS OF SECURITY:All That PieceAng Prrcel Of PlodPropariy Ba 93 To 58 Mn
Maazuring 122 SqYards Faling In Khasra Mo 131 202 Siuated At Kadour, Tehisll Gargaon, Henyana.

Name OF The Borrower & Co-Barrowass; SAIBI STATIONERYPART OF PROF NO 2785-27E6 AND
2836 TO 2843 WARD NO XINAMBIT MKT GALI MATEE WALl SADAR BAZAR AREA D DELHL 110G
DELHIAND AlsoENTIRE FIRET FLOOR OF FROPERTY BEARING WO B8, MEASLARING: 200
S0 YOS STUATEDAT C.C COLONY MEAR FAMAPARTAP BAGGH, DELHI-11000TSHASHI BATRAB-
8 FIRST FLOOR © © COLONY RANA PRATAP BAGH MALKA GAN] DELHI DELHE110007
DELHIHARISH CHANDER BATRAB-O FIRST FLOOR C € COLONY RANA PRATAP BAGH MALKA
AR DELHI DELHI-11000T DELHIAMIT BATRAB-S FIRST FLOOR C C COLONY RANA PRATAR
BAGH MALFA SARS DELHI DELHI-110007 DELHI LOAN ACCOUNT NO.- 452 7387 AETATSZLOAN
AMOUNT:Rs. T5000000- [(Fupees Sewanty Five Lekhs Only) by loan account number 49341153
DEMAMND MOTICE DATE: 150022025, AMOUNT CLAMED:Rs TA00553 41)- (Rupaas Beventy Six
Lakh Mine Hundred & Fifly Thrae-Pasa Fady One Onlyp as of 05082025 and: lulure conlrachual
inbinas! Ul actual reaizaton logathes wilh mckdental agenses, o8 nd chares 4o NPA Date -
[2.09.2025 DETAILS OF SECURITY:AR Thal Pece Ardd Parcal OF Enftire First Floor OF Propany
Bearing Mo B-9, Magsuring 200 2q Yards Siualed &1 CC Colony, Mear Rana Pratep Bagh, Dedh
Froperty Boundiad ss: East Sarvice Lana, West: Main Road 45 Wida Marth: Plof Mo, B-10, Sowh: Plot
Mo B4,

Name Of Tha Borrower & Co-Borrowors: FARUKH CHAUDHARY HOUSE NO-35 MRS PUR-Z
GHAZIABAD- A1 00TKISHEAR JAHANHOUSE NO-35 MIRJA PUR.Z VIIAY NAGAR GHAZIA1IAD-
5007 LOAN ACCOUNT NO,: 1135342 LOAN AMOUNT:-R.2 174 046 O (Rupass Twenty One
Lakhs Sewanty Mine Thousand Mine Hundred Foety Six Only) by loan sccouant numier 1136342
DEMAMD NOTICE DATE: 16082025, AMOUNT CLAMED: R=. 1,058 134 47/ [Ripess Ten Lakhs
Ninety Kine Thausand One Hundoad Thirty Four and Paise Farly Saven Only) as of 18-09-2025 and
future: contrachsal imerast 1 acha readzasion ogether with incoental expenses, costand CNArpes
& NPA Date @ 02.09,37025: DETAILS OF SECURITY: Property Mo, 051, Oub OF Knaama-299, M-
vikage-mirzapur, Wiey Mager Ghaziabad Uttar Pradesh, Aomesuring 50 Sg Rards - East-plod OF lsrar,
Vvasi-housa 0 Saukal. orh-plot OfRasid Musiak, South - Gal-GFiWida.

Mame Of The Barrawer & Co-Borrowers: SILAOTORAR LIMITEDST FLOOR, B-1/E-3MOHAN CO-
OPERATIVE INOUSTRIAL ESTATE, MATHURA ROAD BADARPUR S0OUTH BEAST DELHE-TI0044
EESHAN CHATURVEDIB-1E-3 MOHAN COADPERATIVE EWDUSTRIAL ESTATE BADARFLR,
MATHURA ROAD MORTH EAST DELHI-110044 ANJU CHATURVEDIB-11E-3 MOHAN
COACPERATIVE EMDUSTRIAL ESTATE BADARPUR, MATHURA ROAD WORTH EAST DELHI -
+iDdd4 WEELIMA CHATURVEDI B-1/E-3 MOHAK COAOPERATIVE ENDUSTRIAL ESTATE
BADARPUR, MATHURA ROAD MORTH EAST DELHI - 110044 S0HIT CHATURVED] H RO A7-D,
EASTERN AVENLIE SAMK FARMS. DECLI S0UTH DELHI110062 EESHAN CHATURVEDS NG -
LA EASTERNAVENUE SAMIK FARMS, DEOLI S3CUTH DELHI-110052 ANJU CHATURVEDI NO.-97-
D, EASTERN AVEMUE SAINIE FARMS, DECLI Z0UTH DELHI DELHI-110062  DELHI WEELIMA
CHATURVED H.NO-98 EASTERN AVENUE SAIMIK FARMS, DEOLI S0OUTH DELHI-110052 LOAN
ACCOUNT NO.: 58282568 14109343 LOAN AMOUNT:Rs. 27651, 723,00 [Rupees Two Cromas
Senvanfy Six Lakks Fifty Ona Thowsand Sevan Hundnsd Twanty Threg Onlyl by doan acooun
ramberBEaE2s6ane 1o the ung of Rs: 25000000 | Rupees Twenly Five Lakhs Only) by ban asmum
rumbartd199345 DEMAND MOTICE DATE: 18.09.9035 AMOUNT CLAIMED:Rs 2578854333
{Fupess Two Crores Fifty Saven Lakhs Esghty Eight Thousand Five Hundred Forty Three and Paisa
Thirty Three Cinly) a5 of 1805 2025 and fubura confractual inberes il actual reafizabon fogalher with
incidentsd axpanges, cost and charges ale. NPA Dabe © 05.05.2025 DETAILS OF SECURITY:AR tha
Fieca and Parcl of he Property A House Water Rale Old No-52T3, Mew 8270 Two-D having area
E35.44 So Mirsor TR0 Sq Yards, Sihiated at Gal Ban Mathura, Tebsil and Cuatrict Mathies as per Sale
Deed b=aring Document Mo-1176, Bahi Ne-1. Md Mo-25T1, Pages 1-30datad 13-2-2004 recardad in
tha name of Nealima Chatursedi and Anju Chatureedi: Bounded &= -East-Common Rasta, West-Hause
Dulichard ang Oilher Propesty, Morlh-House Seala Ram Raslog and Others, Soulh-Froperly Rakesh
hgganialand Diher Prapesty,

Mame Of The Barrower & Co-Barrowars: SRAM MINE AND MINERALS PRIVATE LIMITED 93 FF
SHANKAR GARDEM PASCHIM WIHAR DELHI DELHI-11008Y DELHI And Aka At A-601 ELECD
AMANDA APPARTMENT SECTOR-E NOIDA MGDA-Z01301  MAEMANK CHAUDHRYA-G0,
AMANDA AFARTMENT SECTOR-48 MOIDA GAUTAM BUDDHS NAGAR WOIDA-2013071 UTTAR
FRADEZH RASHME CHOWEHRY PAT-501, ELDECO ANANDA APRTMENTS SECTOR38 NOIDA
GALUTAM BUDDHA NAGAR WOIDA-20M301 UTTAR PRADESH SARVESH CHOWDHRY A&,
AMANDA APARTMENTS SECTOR-E NOIDA GALUTAM BUDIDHA NAGAR NOIDA-201301 UTTAR
PRADESH LOAN ACCOUNT NO.: 13720405 4810508 LOAN AMOUNT. R=1700000-{Rupeas
Senvankann Lakhs Onlyy By loan account pumber 13720495 and ta tha luna of Re 3000000 [Rupess
Mineby Laihs ity by loan account nurier 4319825 DEMAND NOTICE DATE: 18,04, 2075, AMOUNT
CLAMED: R B456283. 93 Rupees Elghty Four Lakhs Fifty 3x Thousand Twe Hundred I-Z'rglﬂ{“lhf&e
and Fams Minsty Thise Only) 85 of 18 092025 and future contracsaal interest 1l achual raalization
together with inckental experses, cost and charges eic, MPA Date : 02 08,2025, DETAILS OF
SECURITY:All the Piace and Parcal of the Property Residentisl FlabTiwelling Unit Mo-PAT-801 onGth
Flaor, Biogk Ne-PAl, Tolal Super area maatuning 1855 5q FL, Camplax Known as Eldaco Ananda, Buil
o Plot Ma-0-350001, Stuated al Sector-28, Koxla, District-Gautam Bodh Nagar, U P25 Per Irarster
deed Cum Sale Deed beanng documend Mo-9281 In edditional Book Mo-|, Volume No-E355 an Papes
200-452 Dated 30-9-20714 i tha offica of Bub-Ragsirar Moda- | and Racoeded in the Name of Mrenenk
Chaudhary and Rashmi Chaidhary. Boundad as-Easl-Flal No-All-603, West-Opan, Morth-Opsn,
Soulh-Flal o All-G02

Mame 0 The Barrower & Co-Barrawers! 50| COMNETRUCTIOND- 1689 SECTOR-3 ROHINIWEST
DELHI DELH-110085 DELHIRAIMNI RAKESHD-16849, SECTOR-3 ROHENI DELHI DELHI- 110085
ROHIT RAKESHD-16/69, SECTOR-2 ROHINI DELHI DELHIF10085 RAKESH KUMAR D-15/69,
SECTOR-3 ROHINI DELHI DELHI- 110085RAJNI DEVID-165% SECTOR-3 ROHINI DELHI DELHI-
TIRSROHIT BUMAR [-16%69 SECTOR-3 ROHINI DELHI GELHI- 110085 LOAN ACCOUNT NO.:
TFOTETE 2034534 LOAN AMOUNT.Rs, TAHH0- [Rupees Seven Lakhs Thirly Two Thewsand Only)
by lwan sccount ramioer 1 TOT27ES and ta tha fur= of R ATO0000- (Rupess Thirty Sevan Lakhs Only)
by lcan socount number 503493 DEMAND NOTICE DATE: 18.00:2025, AMOUNT CLAIMED:R:=.
JETETEE. 241 (Rupeas Thirty. Six Lakhs Saverdy Six Thousand Sewen Hundeed Sichf Six and Paesa
Tty Four Only) a5 of 18.092025  and fubure confractus inlerast 5] actual realizalion thar wath
incigental expenses, cost and changes eftc. NPA Date ; 02.10.2024; DETAILS OF SECURITY: A The
Pieca And Parcel Proparty Baaring Mo 89, Land Area Measering 31,69 5q. Mg, Block & Packet-D16,
Situated Af Saclor02. In The Layoul Plan OF Riahini - Rasidential Scheme, Rohini, Dakhi: East- Plat g1,
Vitesi- Open, North- Plat 70, South-64,

Youl 1he borrower! co-bomawers and graranices ane thenefore called upon b mase payment of
the abowve mentioned demanded amount with further inferest &s mentionad herain above in full
within 60 days of Gis nofice failng which the indersigned shall be consirained to ieke acion
under fha acl io apforce the above-menbaned secunlies, (Bomrower’s attention is invited to
provisions of sub-section (8] of section 13 of the Act, in respect of time available, to
redeem the secured assets.) Please nole thal as per seclion 13{13) of the said &ct, you arg
restrained from ransferring the above-refarred securibes by way of sale, laase or otherwise
withowd our consant and any non compliznce of section 13013 of the Act is punishable undar

sachon 28 ofthe said Acl.
FOR ANY QUERY PLEASE CONTACT MRE. ARUN YADAY PHOME: 3350538286 J

MR VIKAS ANAND { 9711010384}

5d/- For HDB Finoncial Services Limited,
Authorised Officer

Place: Delhi
Date: 25/09/2025
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